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Now, listen to me_ (Interruptionsy O.K.1
wil] speak in English, Is it all right?
Then Rom Awadhesh Ji will say that I
shoulq speak in Hindi and unnecessarily
the time will be wasted,

SHR1 M. A. BABY: He should  be
astociated, Madam,

THE DEPUTY CHAIRMAN. O, K.
You have associated. It hag been taken
note of,

SHRI M. A. BABY:. He
eiven one minute,

should be

THE DEPUTY CHAIRMAN: [ woeuld
soy that the matter is being tak:n seri-

ouuiy, Don’t maks a laughing-stock,
(Ingerraptions)  Just o minute, Please
sit down, The matiir iy being  taken

of, Th: Congress Members
nosition Mem -ers have made
»oiat, The whole House has said
on thuf, Now, please le; us go over
to th: Finance Bill, We have got  a
heay business { “erruptions)

tody
No, 7 won't allow,

SHR1 MNARAYAN AR (Trinura):
Madom, I associags mv2If with this. ...

CIATRMAN: 1 s3id
utn teing associ:ted  All those who
rafeed their han's, Please nade their

that thoy have associnted.

AT AN
24T AT

. AMNDAN (Herain):
mes Minister, whils  Inirod

DIt bon announced cerini
to the tuse of Rs, 1732
buik of it v on excize levien
crorss fyoon

ssien yoi

O
crorer, 2
snd Rs, 4.32
import duties. Thig conce-
a0t vield any relief to ths or-

Rl

dinary man. This is mainly for Pizture
tubes, television sets  etc  Concessions
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given to the mini-steel plants may help
them to compete with big manufacturers.
But at the same time the contro] on the
cement distribution has been relaxed.
As a result the price of cement Will also
go on rising. The industrialists on the ba-
sis of the Budget proposals have already
increased the price of ar‘icles, Even the
concessions whicp haye been announced

are not  going to be passe
on to the consumers, It will

go into the Pockets of the industrailists
only. Therefore, the new concessions us
usual are not going to give any relief
to the poor people of the country. Be-
cause of the concessions the deficit in
ths Budger mhy increase from Rs, 7,337

crores to Rs. 7,450  crores. However,
these concessions gran'ed to the  small
industrialists are not going to be of any

benefit to the consumers, Certzin disturb-
ing features of ‘he finances of the country
have been admitted by the Finance Mini-
ster while presenting the Budoet. We ail
know thet the Governmsat jg facing seri-
ous fironcial difficuties, This cannet duly
be corracted uniess fundamental chunges
are made in the cores hithortg hzins foll-

owed. Hawever, since full-scale  ewami-
na‘ion of the whole state of affairs is
not appropriate now, I am  confining

myself to certain issuds only which are
of cores relevant today,

Cur revenue receipts are  hardly <offi-

ci==t t» me2 the so-calleq non-Plon
exzonditire. The ron-Pln exnernditure
fr ha oyane 1629.00 i: Rs, 54247 cmoves,

o2 on'y Rs

IS,

heisg fina

monay  from
21 senrces 1 throneh ths Jdeficd
firancineg Su h beina the «ff
thet *ha F

A, intsrnnd

ation, ¥ oom
. "
suroriig i

imuort af cog-
tal  e~ools

of th~
Jefotts on

Sonress
the
one sivi: ond escalating ouyp externid dodis
on the

of avr~mevine ou.

oiher,

Why such Jowering has been made? The
answer as far as I can see is tp placate
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the World Bank and other external ﬁnan
ciers who were pow in a position to dic-
tate terms to us. ln a recent report appear-
ing 1n the Times of India, it was stated
that the Goverpment of India has approa-
ched for a loan between Rs. 5,100 crores
and Rs. 8,600 crores has already b;en
apprcved by the World Bank dgl.aelxdxpg
on availability of funds. The cogdlﬂonahty
imposed by them is that the imports of
capital goods and other goods should be
sliowed into the country  without chh
restriction. To accommodate thiy restric-
tion. the Finance Minisier was forced to
}owér the customs duty for impor.ts and
thereby the amount specified abeve 1s 103.t,
1 want the Finarce Minister to explain
whoiher this s true or not While we arc
facinm n resource  crunch, everybody ex-
e --* that an all-out effort would be made
by the Government 1o tax the rich espec-
jally in this electicn year leaving the com-
mon man without further burden. But
here again we find that the burden is ruth-
lessly imposed on the common man. Oout
of the totaj resources mobilisation of Rs.
2,563 crores, Rs. 1,700 crores has been
collected through administered prices and
in steel and coal, Rs. 400 crores and in
rail freight surcharge Rs. 870 crores etc.
This will directly hit the common man and
will definitely escalate the inflationary
spiral. Elections or ng elections that the
Government will not touch the big-monied
secticns is proved by this Budget itself.

The Finance Minister was referring to
the balance o¢ payments position ag an
area of concern and has assured us that
corrective measureg will be taken. The
defic’t expecteq in the last Budget was Rs.
6,600 crores. MNow, we find that it has
zlready increased to Rs. 8000 crores, Tt
is not final, We do not know what is so-
ing to happen. Tt will be more than that.
T nternal and externa' debt of tha Gov-
ernment at the end of March 1990 is eg.
timated fo he more than Rs. 2.00.000
crores. The internal debt at the end of
March, 1990 ag calculated  would be Rs.
1.30.750 crores. The external debt will be
mora than Rs. 80.000 crores. The inter-
est payment for the year is estimated to be
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Rs. 17,000 crores. It may increase o R3,
24000 crores. Though the Finance Min-
ister has stated that new schemes are beisg
proposed to increase the exports so ag #©
keep the balance of payments position im
the safer limits it cannot be taken for
granted. Madam, our exports rate as pe-
centage of national income, you wil} find
that it ig 4 per cent. It was 4 per cem
some 40 yeurs ago but our imports have
risen tc 10 per cent. Therefore, this ex-
port trade increase will not help us becauge
export is an item where Keen competition
will be there. Not only we hut all the
countries of the world especially the Jeve-
loped countries want to compete in a biy
way in all the markets of the developing
countrics. Though we think that we can
export more and earn more money, it ®
not going te happen like that. It js said
that our debt service ratio will surpass 39
per cent. The cumulative borrowing for
the four years of the Plan is a staggering
figure of $ 7.4 billion. Mr. Bhatia. an
ecenomic expert, has aid in yester(’!ay’s
Hindustan Times : “tor the last four years
cumulative borrowing from commercial
lf)ans and other loang comes tq 7.4 bE-
Lion.” That means ouy debt service ratio
o may go up to 30 per cent, The,
00 p.oMm, h‘ow can we escapey We are

o . In  the debt-trap. Though
it 1s said that we are not going for loans
now, it cannot be taken seriously because
if t%zirty per cent is the ratio of debt-
service, then, after this election period.
you have to go for loans. Therefore, the
conditionality imposed by them hag to e
accepted by us. In that way, our totat
financial independence is now pledged to
the World Bank, the IMF and interna.
toinal monopelists. If one day, the NRY
depositors decide to withdraw theiy money
from Tndian banks, which comes to abons
Re. 15000 crorec then we o will b in
-‘-’»"e’j Jiffeulty . This ig the sitnation, Oy
foreion evchanoe TESETVEY, as van k"ﬁW
‘o ?\'!‘9 st pelow Rs. ,‘”‘r(‘!ﬂ‘ Crn;gg’.
T suMdient far imnortg exnenditurs for
:‘W’ nd a half monthe, Yo it 4 safe Vimito
: de nr:f know . Mavhe, the Finance Min-
gfcr W claim that it s o afe Timit
TT[:; ;f:::::e C;/Rni‘.lsv:eﬂﬁawhly c}lnim like‘that.
the price.line and hr oo 0% referring to
é e eXpressed confidence

Madam
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that it is going to be kept under safe
levels, Any claim can  be made,
But the further action should be in
consonance with that. When you resort to
increase in administered prices, whep you
resort to increase in deficit financing, what
will be the result? Naturally, prices will go
high. The only thing you can do is to
convince us and the people by doctcring
some statistics, some statistic, of whole
sale prices, some statistics of retail prices.
The hon. Minister may argue, “Mr. Bala-
nandan, in these months last year, thig was
the fisure. Therefore, there is no in-
crease.” But if we go to the market and
ask the ordimary man, he will tell you,
“The price of everything is going sky-
high, We are not able to live like we
dig yestrday.” That is the situation to-
dav. Taking shelter under manipulated
statistics of cost of living index or whole-
sale price index will not convince the
people who are experiencing daily the go-
ing up of the price of everything including
essential items.  Therefore, the claim
made is factually incorrect, immodest and
underplaynig the serious problem. Here,
T will make a special reference to the
working class, By statistical manipula-
tion the dearness allowance of the working
class is cut by the Government of TIndia.
My friend, Shri Kulkarni, is there to speak
after me,  In Bombay, during the month
of January, the textile workers were dep-
rived of Rs. 40 to Rs 50 per month by
mere using of a trick of statistical mani-
pulation A change has been made in
the cost of living indices base to 1982 in
which the conversion factor has  been
erroneously used.  Thus, the  working
class of the country has lost crores  and
crorves of rupees I would like to  tell
the Finance Minister that the  working
closs. ag a closs, irrespective of politics
like INTUC, AITUC, etc.. are going
to take this challepnee serioushy ond  see
ihat the Goverament’s fraudolent  s!etis-
tics are choneed that the cost of living
ind>x is changed.

Now. Madam. T would Tike ta denl with
the anestion of increasing unemvployment,
Our Prime Minister interveneg in the
dehate on 29th, a little over-stepping the
‘Finance Minister, and announced a prog-
ramme, the Yawahar Rozgar Yojana,

[9 MAY, 1989]

Bill, 1989 222

That is a programme to give employment
to the rural population, The  Prime
Minister announced that the Centre will
spend Rs, 2100 crores this year as 80
per cent of the programme, Every pan-
chayat will be covereq and will be
provided with Rs 80,000 or Rs, 1 lakh
and each of all the 44 million familics
will be provided with employment for
50 days to 100 days in a year, All the
rural development programmes will be
merged within it and tbus the finances
will be arranged, together with the 500
crores provided in the Budget,  This is
what he said, The figures are like this,
NREP, RLEGP, together come to  Rs.
1211 crores and if you add to this 5060
crores suggested in the Budget, it  will
come to Rs. 1711 crores,  Still about a
hundred crores will be needed and per-
haps th: Finance Minister may say this
may be added in the deficit or the NRDP
incney can also be merged with it and
thus the requisite money can be found.
But what is the result of that? A big
clzim of Rs, 2100 crores is being  made
by them  But in actual practice they
are adding an additional amount of
Rs. 500 crores, And other items are
also there,  The result is, the totality is,
only there is a new name, Instead of
NREP, RLEGP ctc. only a new name
has come., That is all the change, How-
ever, the rulers of the country normally
remember the poor people of this coun-
try only a little before the elections and
since the elections are in the offing, they
come forward with all sorts of program-
mes, though [ don’t say these program-
mes are election programmes of the Cong-
ress-1  Why should T grudge it? What-
ever little money comes, whether it s
one rupee Or tWo rupees Or seven rupees,
if it eces to the ordinary man, we sup-
port it, But if we gco o little deener
into the subject, after 42 years of Cong-
ress rafz ia the country, what is the pre-
s2nt position? What do the s'utistics
211 von today?  The tet2! number  of
nogp!s living helow the poverty line today
is €8 million famities, that is, 300 mi'lion
reeplz, nearly 40 per cent of our  total
popniation. This is according to the
official  statistics. This is the position
after 42 years. What is the totality of
unemployed today? Urban unemployed
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is 32 millon, As regards rural unemp-
Juyed, the exact number is not known,
oilicial statistics are cloudy in that respect;
bwe the economists of the country some-
how or other calculated rural unemploy-
¢d to bz between 65 and 70  million.
Thcrefore, the total unemployed in  the
couniry today is nearly 10 crores. ‘That
is the result of 42 years, And now ihe
Government of iadia is coming forward
Lo say thut the rural folk is being elevatec
fty this programme, After  working
seven Five Year Plans now the Goverin-
ment of India is claiming to taks sieps
for ajleviating the conditions of the rural
population, Even as per the statistics
of the Government of India, today 30
crore people are living below the poveity
finc.  Our of the 2100 crores, of which,
in faci, Rs, 509 crores is an  additioa
which you are now making, wha the
result will be you can judge yourself. I
ned not dilaic on it any more

ition of the  in-
? Cverybody toiks of
ths fi.mee of the couniry aml says there
iy 5 por cent iscrsase, 3 per cent increass
or 9 p2r cent increasz,  But where is
the acturl overall increase?  There =

ase in electrizity genersticn,  oil
‘actinp and a2 couple of other things,

iten what s the
durtriz] sector pods

i i an average that is given, And,
e is ery 70 Onay. it what

acopt v datapll? The details nro that
oo s LA009) in Tastrin

Y _ M 2
fhe vy’ iy

uTltg on b
of thes: indus -

&y
BN S and our ore-
the ooiop indusivy) the texii's
i dol vans rnt anothor m -
i 15

£
; 31 the O

140 ~rooount?

nerhon

P r'f‘":/ Xl
B gk Bt 1 oary aactire o0 gy i
o E i, How roch epr-tayient
s ine provided hy the dndactrizs in

th: country? 1 will eive vop the fig-
The Economis Survay  ¢f 198
5 that the cmnloymert in the pu
lic sector was 15078 Irkhs ang in the
private sector, 77,27 lakhs in  1980-81.

This is a big list. But T shall give only

o

o
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the total. The increase in employment
in the public sector is 2,6 per cent and
the employment in the private sector is
Ze10, You understand it? It is Zzero
now, So, this is what we have achieved
in cight years from 1980-81, In eight
years, the employment in private sectoi
is zero ungd in the public sector, it is
2.6 por cent, But, to our bad luck pubiic
madam,. .

SHRI DIPEN GHOSH (West Bengal):
Fvea this much of employment only aftes
an outlay of thirty thousand creres  of
rupses!

SHRI F, BALANANDAN:, . ou
populaticn is also growing and the rale
of growth is 2.5 per cent or 2.6 per cen
even today,  Ticrefore, this backlog of
unemployment is there and how are they
golaz o get employed? Therefore, the
stratrgy hitherto teing followed by the
Government of India, I must say, nezcs
4 change, The prescriptions given Dy
Wy, Chavon need a changs, Yo is
s:nier man, 1 koow,  He was the Chiel
Minister of Mahaorashtra and he is g nice

man, But, at the same time, h- is
ine fo dos o job within the framework

strategy [ am gpot criticising  you
policies, A
in thy policy Is requirsd.
going sick ons  afier
iia i th2 second biggest
in the world population-wise and
having o populrtion of 75 crores
must hove the bi kel

our industri

NASEAEN

tha pther
CraNtr

e~ 1xb b thry rreelom m

“tr contiityta .

v of he omopitation of  Indin, woull
imnrove and do e omerher wandd
£row, inddustrialisation weorld  develop
and the conntry would  arogress,
This was  the idey which the
Congressmen themselves had given
and they had said, “As soon &S
we come top power, we will implement
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land reforms”, Madam, what is the
story of land reforms in the country to-
day? In 1967 the Mahalanobis Committee
estimated that with a ceiling of 20 acres
per family about 63 crore acres of
surplus land would be available for dist-
ribution among the landiess and  poor
peasants, This included the fallow,
waste and benami lands, But the story
given in the 1987-88 Annual Report of
Mirnistry of Programme Implementation
has vividly brought the following, Ma-
dam, I quote:

“Till March 1988 only 78 lakh acres
of land had been declared surplus. Of
this only 58 lakh acres had been ac-
quired by the State Governments and
45 lakh acres actually distributed, The
reasony put forth by the Governments
for non-distribution of the surplus lands
imclude litigation, unsnitebility of  the
lands and reservation for public puz-
poses. An estimated 5.20 lakh acres
i¢ involved in litigation,  The distri-
buted land represented 1.25 per cent of
the total cuitivable in the country”.

In this, two Stotes in the country, West
Bengal and Kerala, stang on a different
footing, I am not saying this because
we are ruling. Byt actual land reforms
are being implemented. That’s all. So
our Prime Minister or our Firancs Minis-
tey or the Government of India, [f tney
are serious—what shonld they do?  The
mzin problem of the country today is
5-—10 per cent of the population for whom
you are building the economy, You are
making refrigerators and so many other
things—TV sets, this set, that set—for
whom? Not for the population of India.
It is for 5 per cent of the population,
Ninety-five per cent of the population do
not have the wherewithal to buy  their
ration for the day. Why? Because the
Government of India failed to implement
lang reforms  Therefore, T request the
Finance Minister to think over it, I
want a change of course

Last time when I had occasion to speak
on the Budget and Mr, Chavan was then
to reply, he told me: 1 pursue the line
different from yours, Today also you may
¥y that. Your line is different, My line is
Ty ' ’

361 RS—8,
By or
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different. But the result is this that after
40 years large chunks of people cannot
have 3 full meal @ day. Those people are
called the people living below the poverty
line. Nobody understands the meaning of
this—people living below the poverty line
means what? A man cannot eat 5 full
meal a day. That is the result, After 42
years of government, whatever they are
doing, the result is that 30 crores of peoa
ple cannot get a full meal 5 day. The situa-
tion can be changed. Yes, we can change
it. The main thing is: give the land to
the tiller, The peasants of gur country can
produce more not only througp the so cal.
led green revolution..(Time Bell rings).

Madam, India is 5 union of States. And
the financeg of the country mean what?
Not the finances of Mr. Ajit Panja or our
hon, Mr. S. B, Chavan only. These must
be sound in Uttar Pradesh. They must be
sound in Bihnr, in Andhra Pradesh and
Kerala, Isn't it? Ang that is India. There-
fore, the attitude of the Government should
be that the Finonce Minister at the Centre
should look to the finances of India. India
means India, India  includes all States,
Through your taxation policy when you
make Rs. 2500 crores, The States are des
prived of their share. Instead of taxing you
will say that administered prices have in-
creased. Thic is one step. My friend, Mr,
Salve, is not here, He is a gsweet-tongued
man. "Iz was the Chairmn of the Finance
Commission, The Finance Commission
ought to do certain thineg according to
the Constitution itseif T am reminded of
an old woman in my village in Kerala,
She was running 1 shon. She used to make.
bread. In Malavalam it is called ‘Appam’.
She could not see properlv. When we went
to the shop, we found that always the
weight of the bread was less and less, It
was never more. We asked why it was
becoming lese and less. She said that she
could not see hecause she had a very
weak evesizht. This is the argument which
that old woman alwavs gave. Such is the
position of the Central Finince Minister
and the Central Government, Whatever
thev dn. the totality i that the State Gova
ernments’ financial resonrces are being
soueezed this wav or that wav, This is the
case not only with the communist or op.
position ruled State; but with all the Sta.
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tes. This is the attitude of the Central
Government, A new scheme is being pro-
jecteq now to lift the rural people to a
higher level The Kerala Chief Minister
has gone op record. He said that Kerala
would have got Rs, 34.70 crores under the
NREp programme and Rs. 2580 crores
under the RLEGP programme. Together
the Kerala Government would have got
Rs, 60 50 crores. Under the new scheme
sponsored by the Governmeat of India, a
sum of only Rs. 50.48 crores ig allotted,
How can they explain this kind of thing?
As yoy know, Kerala, is the State which
kas the highest unemployment rate. My
friends on the Congress Benches from
Kerala are absent today. They are saying
all kinds of things for solving the problem
of unemployment. 26 lakh people are
wnemployed, This is 5 fact, Now what is
hannening? what iy happening is that
uncer these two programmes we cught to
have got Rs. 60.50 crores. Now, you are
giving us only Re, 50 crores, It is Rs. 10
crores less for the State which is having
the highest proportionate unemployment.
Mr Finance Minister, you may kindly telt
me the reason. Well, T know the reason.
The reason is this, You may have your
own rteason. But I do think it is sc. One
fine morning our Finance Minister found
out that the poverty ratio in Kerala is
less. Therefore, the new scheme is based
on poverty ratio, Some staisticians of our
country found it out, Now some statisti-
ofans are very good peonle, But some are
of a different mental framework. Whea
the rulers want some kind of statistics for
something  they give them suitable statis-
tics. Therefore, the Government of India
recommended 5 new statistical line 1o de-
prive the Kerala Government of thei~ due.
Another type of statistics was immdiately
given and on the basis of that statistics.
Kerala has been deprived of Rs. 10 cro-
ree. Ts it the way of doing things? (Time
Bell rings.) When the Prime Minister came
ant announced thig programme that we
are enine to villages of our country and
that we are eoine to zive employment to
at least one nerson in , family which is
under the noverty line, the. peonle of
Kerala thoueht that this is something and
ihat there wonld be suitable allocations
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for that. Now, og the contrary, whaiover
they had iy being taken away. Therefore,
oyr country cannot be treated like tamt
for ever, Qur country should be takeg as
a whole by the Finance Minister and the
Government of India, It is not only fe
case of this State alone, Andhra Stae
also, I can say, Tamil Nadu State alwe,
I can say. I can say that this cam be te
case with West Bengal also and otler
Stateg also may have complaints,

told, we are haviey a
Very good. We are aff
very glad to hear the statistics ef
the Finance Minister that the prodac-
tion etc. has increased mainly dwe
to two things. (Time Bell rings).
One is that production hgag increased ip @il
as well as electricity, and the other thing
is agriculture, Good, But then what is
haprenine? When we have got bumper
crop, the supply of foodgrains to Kerak
is reduced. What i; the reason? Nobody
knows, And in some other States also this
is the position, So, Madam, thig approach
is absolutely wrong.

We are
bumper crop,

In a democratic set up you wen; #o
develop democracy ip the country or are
you thinking of something else? But sy
friend, Mr, Sathe, is talking of somethisg
else, Is it the official line of the Congress
Party to have the President’s raj? Is it s0?
You will be able to tell me. So, the qwes-
tion ig that our Finance policy also showld
be changed lock, stock and barrel. Other-
wise the country cannot go forward,

Then, Madam, your financial policy i
now limited to the improvement of mami-
mum of 10 per cent of Indians and 90 se,
cent of Indians are mot being protected by
the Governmental policy, Today we e
in a crisis. T am veTy sorry to say that owr
economic freedom—that iz very imper-
tant—whatever faulty we may have, owr
Prime Minister also is a Member of Par-
liament, whatever policy we formulate,
our economic policy, it should be our polk-
cy. and we do not want anybody from
America or IMF or the World Bank to
tell us this way vou should behave or this
kind of 4 thine should not be there, Today
30 ver cent of exchange earnings gocs on
debt servicing. We are famous in the
world of debtors, We are standing fourth,
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This is no credit to the Government of_v
#ndia. Therefore, to safeguard our eco-
aomic interest we shoulg have our own
aoconomic policy aimed at the improve-
ment of our domestic purchasing capacity,
For this 3 change is necessary.

With these words, Madam, I conclude,
but once again I want to repeat that with-
eut 3 change any amount of covering up
eperations will not save the Congress(l)
®arty. That much I want to say. Wit this
¥ conclude. Thank you.

THE DEPUTY CHAIRMAN: I must
wform the House that due tp the shor-
tage of time, we are not going to adjourn
for Tunch, But that does not necessarily
#ean that you cannot have lunch,

Yes, Mr. A, G. Kulkarni.
S$HR! A. G. KULKARNI (Maha-
rashtra): Madam Deputy Chairman, I

was listening very carefully to my carlier
speaker who o0k 4 panortamic vicw of the
ecenomy of this country and alsg abroad.
Madam, I am least competent to comment
ea what he has said. But I want to focus
attention on twgo or three weak spots,
which I sec in the Finance Bill and T
want to draw the attention of the Gov-
ceament to these weak spots, Basically,
Madam, I am going to talk about the
prevalence of corruption and the genera-
tion of black money ip high places and
e industrial world.

Madam, there are three or four points
2bout which the Government will like to
¥o very careful, The first is about the Gov-
cament expenditure  increasing steeply,
which stands now at 20.8 per cent of
GDP. And whereag the Plan expenditure
imcreaszg by 6.5 per cent to 7 per cent of
GDP the interest payment increased by
4.3 of GDP per cent during the last ten
years. Similarly, Madam, the revenue ex-
peaditure has increased by 6.8 to 9.4 per
ocat of GDP. The sum total of it is that
the revenue deficit increaseq from .3 per
ceat to 2 per cent during the last ten
years of GDP. Why T am bringing up this
point again is that the expenditure and the
revenue budeet whick is supposed to be
actually a surnlus capital budget is now
o deficit expenditure budget. What T find
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is we are acteally consuming the capial,
and that is 3 very dapgerous position whidh,
1 feel, has to be looked into by the Gov-
erament, Perhaps, my {riend Mr. Paaja
will highlicht on that aspect. Simtlarly, a
sustained revenuc dJeficit is no good indi-
cator of 4 good ecconomic managemens end
I think thi; point will he taken care of
by the Government,

My second pownt is about the deterieva-
tion ip the balance of payment positiom
duc to import-intensive policy, or what-
ever the Finance Minister says, zhoyg the
kit culture policy, Heve I agree thar  ime-
ports like oil ang essential commoditieg are
necsssary fp meep cortuin cmergency k-
pects of the surply side mag,ai-
tude of canital

bt the

kis calture imvort

¥ can

where : fy o
society or oy n

ang Y oan v Ceeply conprinnd) wih i
If you go th r(‘u*’ﬂ the RBI ceport and the
Economic Survey, you wouly find that it
highlichty the balence of payment posd-
tion and the deficiy  and 1 would Lke
Mr. Panja to enlighteq us in hi; rcphy,
about the recent news ilemy saying thag de-
ficit has been reduced by Rs. 2200 aro-
res. This appeared iy the wewspapers apd
I am really surprised_ 1 tried to apply my
mind as to how this gimmick has takem
place, gnd what I find is that probably
this budget deficit iy reduced by Rs, 2200
crores because, perhaps, the RBI credit
to the Government hag increased durime
1987-88 by 5 per cent which, porhape,
micht have reflected in this reduction of
deficit. The other reason couly be that
now the monty of March has beep deci-
ded to be the closing year, and petligy-
18-month balance-sheet might have besn
drawn, whereby more tax credits might
have been take, i, from industries etc.
Then T also fing that the tax revenue haa
also shot up by Rs. 600 crores, perhaps
becanse of this 18-month period. Thed
there have been public se Lorrowings
from institutions which have finoncag the
Governmen!., And thns the deficit  waz
said to have been reduced. But I would
like to have from Mr, Panja an authorita-
tive “explanation as to how this reduction

ctor
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in deficit py Rs. 2200 crores has sudden-
iy appeared, The sum total of this indica-
ies to me that inflationary tendencies are
building yp in the economy. I am aware
that aiready some prices have been in~
creased, There is  increase im price of
television sets; there are many other itemsg
which [ do not want to go intp details,

We all t2ik of the buldget for the poor,
But actuzl'y 1 have some figures to show
otherwise and would seek ap explanation
from the Minister. In a crisis situation as
s, cne expects tightening of the belt,

Byt in the Budget, I see g provision for
Festival of Iadiy  abroad. There is no
necessity gt all for this, Cnly Delhi deve-
lopment has taken the thefty allocation ina
¢ ed from Rs. 1234 crores to Rs. 1325
crores. ExpendituTe on police has iacrea-
sed from Rs crores to Rs. 13989
crores. iy the case of atomic energy, from
Rs, 1187 crores to Rs, 1412 crores. But
what are the casualties? Allocation in res-
pect of schemes, economic and socii), has
been reduced froq, Rs. 371 crores tg R,
319 crores. The provisicn for khadi and
viilage industiies hng been veduced from
Rs, 92 crores to Re, 49 croves. The aliova.
tiog in respect of schemes of industry to
prometis employment  has beey veduced
from Rs, 100 crores tg Rs. 60 crores. I
would like tg know from the hon., Minis.
ter. Here, on the one side, we are having
imports of capital equipment ete. Qp the
other side, reductiop has tuken place in
regard to tha social aspects, T am not able
to reconcile these twg aspects.

1323

Madam, another important aspect is
savings. There hag been deterioration in
thig regard, The publip sector depends on
the financial institutioss, The private sec-
tor, with so much concessions, has been
able to contribute only 1,7 per cent. It has
been able to contribute only Rs. 600 croa
res out of a total of Rs, 35,200 crores.
The major contribution bas come from the
services sector. But the total gavings are
coming down, The maip culprit seems to
be the public sector, Tt has contributed
only Rs. 6,000 crores when the investment
ig of the order of Rs. 3 lakh crores, the
Centre and the  States takep together.

[RAJYA SABHA]
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Madam, the total savings in the economy

has come down froy 25 to 20 per cent.

There is a faster growth in expenditure,

there is more appropriation of income thap

what is available gnd this has resulted in

domestic and foreign debt,

In the last five or seven minutes, I
would like to deal with the aspect of
generation of black money. I have spokem
about the kit culture and the import of

capital enipment etc. Very recently
therc was o news item in the ‘Ece-
nomic ang Political Weekly. 1 am
referring to cotton. We are rupning
co-operitive  spinning mills, Recen-
tly, cotton was permitted to be ex.

ported by the private trade, I will give yow
only two instances. There is a variety of
cetton culled Varalakshmi, It was  €x~
porteq by the private trade at 5 price of
600 ceats per kg. which is 52  pey cem
higher than the quotation reccived by the
C.C.L But the Gizy Egyption cottop whick
is cne of the best is fetching 5 price of
630 conts. Gur  cotton, which is a lower
sariety, i fetching 600 cents, It has been
ced that black money which was kept
d, in Japan or in Switzerland oy m
ne other island, has been brought back .
ndin by unscrupuloys industrialists and
ers, T think this type of black r:oney
ty the economic policies

ront.

SQ7

10s]
trnd
is generate.? T
of the Gover

T
J
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Now Mr. Pawiy is sitting here. I will
refer to ono point about manifesta-
tion of the ccuiomy and the recent take.
over of industrial houses, I am very much
worried. Recently I saw the ‘London Eco-
nomist” and som= other papers. In foreign
countries, particnlarly in UK., there is a
system foy take-overg but here I find the
Government plays a very active role fo
oblige ‘A’ industrial house whereby the
shareholding financial bodieg in such in-
stitutiong are used in favour of ‘A’ or
‘B’. In England it is the public bidding.
Otherwise, no take-over takes place, but in
India it is done surreptitiously since the
financial institutiong are under the control
of the Finance Ministry, Famous names
of industrial houses, like Goenka, Chha-
bria, then Mallya, Reliance are well
known, The recent instance jg of Larsem
Toubro transfer to Rellance portfolio. How
did it happén? Here it may be recalleq thag
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GIC (General Insurance Corporation) | ter from Orissa, was quoting from some
which is 3 Government of India concera, files of the industry Ministry, Mr ~ Lal

was direcied to purchase shares of Reli-
ance industry worth about Rs. 5,10 cro-
Tes at a price of Rs, 170 per share. If the
Tinance Ministry is directing the financial
mstltul,oas to invest into these companics
ang help them, I want to know whether
yoy are cencentrating the economic power
in the industrial houses or decentralising
the economnic power, Are you concentra-
ting the ¢conomy or decentralisin g the
ecenomy?

Now I wiil approach this matter in sOme

fara, What I find is, the FERA
sipus peonk: have still not
iato. There is np indication in
vncthes the FERA vislations

gcne into seriousty, 1 flagd that at

present tae Government s tryinrv to pio-
fect cestuls indusioe withdrow.
ing op wiig hslding forn 1t the
Member, of Parlizment. Mr, Panja i
here and I nm In correspondence with him.
1 Lnpw I will tale approprinte  time
for that, but in thiy connection,

recently I rscsived a Iofter from him stat-
ing that this information cannot be sup-
pliecd to the hon, Member 1 approached
the Chairman of this House on certain as-
pects of Reliance, particularly in rvegard
to the customs duty evasion, antidating
letters of credit and other violations, The
Minister was king enough to reply that
this information has been sent to PAC,
T have quoted from PAC, from
Grover Committee, etc, but I leave it
there, What [ find is, my friend, Subra-
manian Swamy, he is not here, wanted
some information from Bhurelal, The
Secretary in the Ministry at thap time
directed Mr, Bhure Lal to give him in-
formation, but when I am seeking infor-
mation against Reliance through the hon.
Chairman of the Rajya Sabha, Mr_ Panja
has got the guts to write to me that the
information cannot be supplied because it
lhas been given to the PAC. Mr.
Panjo, you are a newcomer to the
House and, perhaps, to parliament. 1 will
just explain to you that during the days
of liberal tradition of Pandit Nehru and
the golden days of democracy, there was
a certain instance wherzon Mr, Surendra
Mohan Dwivedy, the great freedom figh-

Buhadupr Shastri was the industry Minis-
v Pandit Nehry and My, Lal Bahadur
‘ ri took o position tha;  the
would not disclose, just like you are tuking
positions 4t present on vuriow reports,
to 1ot want to go int Lie now,
glovious period of Indian dimo-
a stabwert like Pandit :
r. Dwivedy was guoting,
My, Lal f£shadur Shastri near his suxt——x
] v you know the Lok Sabhu's
— and esked a4 to {rom

ihat disp

V/en

Jovernms
What is  Reliance? !
“Recrui” compuny .of Indic;  They h

already bribed so many offices znd  s¢
many politicians. But 1 have now found
out is, they are distributing shares to
politicians, Government officers and every-
body, Reliance is the “Recruit” com-
pany of India, Mr. Panja, let me
warn you and, through you, the officials
of your Ministry that I am not going to
keep silent. 1 know who the officers
Who got the shareg are, how benami, who
the relatives are—] have got the ﬁgures

with me, But I request the ane
Minister, through you, to institute 4gn
inquiry. I am not against Reliance as

an industrialist. I am against Reliance
for subverting democracy. You  have
transferred Larsen & Toubro by pressuriz-
ing the financial institutions to sérew Mr,
Desai under a false pretext You are
using the Enforcement Directorate for
this purpose....(Time-Bell rings)... Ma-
dam, two minutes more, For this pur~
pose, you can’t lay your hands on Win
Chadha, you can’t lay your hands on
Ajitabh Bacbchan, and you are forcing
Mr, Desai to part with the company and
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pand it over to Reliance. I am not

Relance as an industrialist L

AZAINS;
ame 20zinst Reliance because he has  in-
3 n clement ia this country there-

atic raditions
beea distribated
s who will  ever
my voite in this

'{/\'f
apne oI
fme D corir whon L U to
b institute] since th Recry 11 company
has showin that cven the highest in the
land cannot be sived with such nefarious
sctivities of z notorious induostrialist,

Thank you, Madam.
it gfraedt gmz (fagt) wadiz

wrawigfa gl 19 @Ay
azedt A faw fagas & fafwsw
qgaml 9T agg wfownqe  SEw
o

[Sazwmeaa (o WiTo ®Wo QYT)
g gn 1]

wit oW gwl afrex @mmEm 3§

il 37 agy ageart cgf q7 I
oA’ g1 e g v wwmw wmar
wor § § gy sua qff  dgoar
g Fagm§ fx ua fanw
a3 ¥ SvAg 5% fon $ fag /&Y
FN Y W o9 wraw F guw  qOaar
&2 ST ywe adlgar £ R}
oRAIGET A7/ F ¢ VWA §F
WU R W & wex 7 Svq U
§ 5 T v At &Y fya |y &
o faq @ w1 A faw @
§? fomYfaw zgr & s faw
@ & ot 99 Qo faed & €8
faedt I @90 W@ § AR faa"aﬁ
Y W@ & e frax  ani
) v foqr 7y ag safwwg
ot g, ¥ @idf F7 wewEr
¢ fryalwd wegs afwes 9
W@ q@E ¢ Ay Ceme fear
AT | 73 WA A Afqs oyl
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ST dr F FUFET AT SEM A
qTRY ula §9 GHIT &1 difa we @
gumiw al f5 g Tswe /W R
faetio g1 aw d & fa za
TEWT & Q@ § 9o

g .
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T fir g
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S-S TR b
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SN qc":l | by

21 R B B
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SIS AF g 1 1971 H XA gTiw
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Al AT AT H wi’r 219
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9 gT A gTIEr &1 AeAT @y
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& 2197 g § gad s9iane Tafae
afl wa1 ¥qifa 89 oz I §
v w4t ¥ far naw awg |y
i g ) IR AT qTESTERN | 9y
7 v gEEl ¥ TF FE
g fgn § zowe ¥ goE ==
T8 =& 1 WY 9§ wEd Fu
1987 a% IT™OMT  EAl W qiw
¥1T AL ¥ Rkl q forgiy
T & He TkRS. §F qw ok
T B U %mw.

> HET  @d §, WET & wIq
ed &, WA ¥ ovew § LW
RIS B S R 40

AmT Ta R g fasrwr oy
mE e Ad &Y ay § A a0w
7 T(E a‘m | qar AT g )
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TAT HOETF AR RS AR 2 )
a7 1:T?r'l' aqnms #Foour F7 |'g7 ay

wroag oam w1 ve § oA f ey
T e fma v §owed §ogEv
iTE AT wrEE 1 1aee & WET

a = §:r 60 zar g fra u‘—wm
¥ v faq 18@ 60 @M
¥ % 10 wm wham #0 &%
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fore |

TRy g SHO™Y agd) wed)
V'T'\*gj\ g, a314a7 a@a’] FT 76‘1 g.
AT AT ®T wHE gY A aEan
T AT E 1 1971 H sy
1 gexr 51 w@ o, 1987 ¥ ugm
gerr fser ¥ fiva © 2wy
O} gl @ af A afz
2 v aE wwew w9l avd
a1 ag wegr T g e caw fam
> ¥ | aad FEr Qewre wri frw
F? adshie oo Afem @
%_1 wﬁr gy STEr 4 W @y
5;5 AR L
A & 1S Fw o ) ofems
¥aer Wl WRIE {wer ¥ A £y
frerrTr 1971 ¥ 1.7 wle 8w
oud o1 gT & 1987 ¥ vggen
2.5 &0 g1 A% § | wala 45
sfama &1 afs qume ey &
¥ T adsat § afz g aiw
8 afawa 1 @ fzufer i?rgw &3
FOTA T FT GRA, TE Gy o
YT g S 9 fow @
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gy foa @i &1 Tsme war gu
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FT AT TWEA E AR A AN
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figix & e o swrET F 20
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o 7y efa wew S o oga
R AEH & w9 g AT frp
@ § MY wer O frwma w|E
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@& Fowwl faQy F3@ F AR
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W wery  s0f AT BIF agk &
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G ar qw #rag wewr w@

g s qw & s Afe we
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st et vww w1 (fagr) ¢ so-
guitger weed, ¥ fag fagow
1989 & FYT F ¥F fow @sT
gwl § | WEwRT, fagaw & Hadt @X
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¥ 3w wew, § wa HY wE W
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UL g St @St qT A%
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[&F zadt <av Ag) .
35,000/ FTX F AT T
¥ @G g Ay T A F oeww
Rarwr =gy g 7 &7 1985 ¥
47 73 @AT 18,000/ o, ;N
pak gt wwEd F qxifEs @w
Araal ¥ 1fs AT N A58 A 18,000/
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A ¥ 9T ATEr WAT @ fw
WEITT ¥ AT ArE AT =W vy
FI AFT AT g 7

94 AT9, us i oA
T A U AR Spadeg q®
F2 AT Al ¥ gwifay N ferew
729 ¥, 33F FTe o ST FagwR
fer arar § sawr amw TF IR
& 99 g T fem fro g &
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€ BA &1 faait ¥ fay  wevtosrey
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i g7 2, 98 faw gl an g
ST TAET 237 FrA qex Frater
tear qrar 2, g s g drar g



253 Finance

gafT 394 6 QTG AT AAC
aifse e faam & awar Tfgg
f5 zad wawea 4@ Tfex fear
AT |

Rar J COAAT FIAT @l ;ML
g d@ ar ¥ @ WE 7
43(@) & maufas ot gEIG I
% qr 91 Regel ¥IT § A, TN
31 WId, oF ®OANEIT T TN
gt & Ay udr i@ AW
2aq wae & maifer fag T3 v
FrETt ¥ 1 9Ty Jew Sxq aAlaivaw
¥ fadq a8 15 feq & a1 /W A0
T &1 owew g 43(dT) F oA
gare aT faar § AT SEEEnT a7
wHE gEdE A1 AT Rl alw ¥
afq 31 w9 &7 &1 &F ar dIq
TE €
THE VICE-CHATRMAN (DR. R. K.

PODDAR): You bhave already taken
more than twenty minutes, Please con-

clade now,

Ay AN IRA GG . g9 (i
oT, T\ YT 97 0ed 96T @i
Y g Free F1 wardfea 3%
R FAT F, [ AT T@LFA AT
g ¥ foar § gafan § og fadea
Fear Higm fa w9 @1 oFrSE &
garfa s Aaeer3d fGeeq Arh ¢ arafen
ot Ardr 1 afe qar gAr ¥ WA
qaq7 7@ gt 5 dw fawen a1
QRGN @A 9T | a8 FEAT FT
grer qgt ¥ 2AR Y N a3
Fifgy 13w ark § fa=rd fsar arar
ufgw i, . . (maAmA) . ..

SHRI JAGESH DESAI (Maharashtra):
Sales tax is realised on the 31st March.. .

SHRI RAJNT RANJAN SAHU. If it
is realised on the 31st of March, how can
it be paid on the 31st of March? And
the  Sales Tax  Departmant gives
time for 15 days to pay the dues,
if it canno; be paid on 31st of March.
Similarly, the interest accrued on the
Joam can not be paid on that par-
ticafar dare, ie, on the day of closing of
Account, That js added to the profit.
‘What [ mean to say is that the interest
payable, it comes in the balance-sheet, but
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the Income Tax Department under the sow .
Amendment does not agree, they say
that it will be added to the profit,  Se,
there is an anomaly and it should  be
considered

THE VICE-CHAIRMAN (DR R. K.
PODDAR) : Please conclude mnow.

SHRI RAINI RANJAN SAHU: 1 am
concluding, please dom’t worry, I have
to make one or two observations, One
is about the professional tax on employ-
ment, It is not charged by all States.
There shouid be a uniform law ~ Other-
wise this results in discrimination betweea
the Central Government employees posted
at various places and may be contested
in court of law,

With these words, Sir, [ thank you
very much for giving me an opportunity.

SHRI ALADI ARUNA alias V, ARU-
NACHALAM (temil Nada). Mr Vice-
Chairman, T would like to draw the attem-
tion of tha Housz to the two serious prob-
lems prevailing in our State. One  is
the powep crisis and another is drought
condition, Sir, severe powar shortage
is crippling the development of the  im-
dustry und even power for domestic com-
sumption, not due to a fault on the part
of the Statc-owned units but because of
the fault mostly on the part of the umits
owned by the Central Government. Flect-
ricity generation from the State-owaed
units, in fact, has gone up between Febr-
vary and April 1989 but there is e
decline in the output in the unitc owmed
by the Central sector, The generatiom
from the State.owned thermal] power upits
at Ennore, Tuticorin and Mettur was
2159 million units this year, ~ Last year
it was only 1921 million units. Se,
there is an increase of 238 million units.
Even in the generation of hydel power,
the State Government has created a good
record from 447 million upnits to 600
million units, But if you go through
the record of Centra] sector units, there
is a decline from 1993 million units to
1589 million units, The Tamil Nadu
Electricity Board receiveq 354 millioa
units from Kalpakkam between Fabruary
and Apri] 1988, This Year we arc getting
only 74 million units, Sir, there has been
a shut down of two units at Kalpakkam,
one unit from January I, and another.
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unit from February, No proper steps have
been taken so far by the Centre to improve
the situation. Unit No.l ig beset with end
shield leak problem, first encountered in
vnit-I. According  to highly-placed so-
wrces, repairs have to be carried out by
remote contro] or robotic  mechanism,
since and-shield plates on the cylinderical
reactor vesse!l and fuel-channel are hilghly
radicactive  They are not accessible to
manual operations, This is as far as Unit
Ne. 1 is concerned,

As fur us Unit No, 2 is concerned, in
Kalgakkam, it is alsgp having recurring
provlems, A part of the reactor fuel
assembily, and possibly some tubes, had
fallen inside the main vessel totally disru-

pting o us To retrieve the part
after I it, and carrying out the
actual repai. work, will require extraordi-
nary fechnical innovaticnp since the prob-
lem has 2l up for the first (ime any-

where, So. there is ro Tay of hope as to
when it is goia, to be repaired and when
Tamil Nadua is poing to got power supply

formr Kulpakkaom

t is unfortunate to noio that cven sup-
ply from Neyveli Lignite Corporation is
also wery pocr. Its senciction of power
declined frem 761 miliion nuits to 700
million wnts. Tamil Nadu is entitled to
get itg share from Ramugundam which is
ander the Corfrol of National Thermal
Power Corporation. Fromy there too, we
are not able to get udequate supply. So,
alf the units which had been supplying
power of Tamil Nady are not
giving adequate supply to ocur State. That
is why power problem in our State hag be-
come very acute due to negligence or non-
fanctioning of the units of the Centre,

1 appedl to the cocerned hon. Minister.
He stated that he will look into the matter
and take appropriate action but I may in-
form the House that so far the Govern-
meént has not taken prompt action for rest-
oration of the units’ and supply of power
to our State.

Another problem, for the attention of the
House, is unfortunately the rainfall in
our' state is not adequate, Out
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of the 21 districts in Tamil Nadu,
20 districts are affected by drought So

far, the State Government has spent
nearly Rs. 30 crores, The hon, Chief
Minister, Dr, Kalaignay  Karunanidhi,

sanctioned Rg 15 crores in the firgt ins-
talment and then he sanctioned another
Rs. 15 crores, Rs, 30 crores have been
spent by the Government so fay. The
State Government has sent a repory o
the Cenire explaining the drought condi-
tion in all the districts except the district
of Kanyakumari, There is no positive
response from the Ceatral Government
in regard to giving relief to the State, I
am not able to understang why the Cer-
re is so reluctant in giving relief nssis-
tance to the State. The State Govern-
ment has demanded Rs 150 crores as
relief assistance,  But there is pot cven
an ad-hoc assistance from the Centre.
Therefore, I appeal to the hon. Minister
to take up the matter. The Centre must
come ferward without any hesitation  to
lend its heiping hand.

Anothcr poin: is
exemwiion lmit,
of cnirion i1 reg

uhboyt the income-tax
There is ro difference
ard to reising the ex-
s limit, Most of the Members—
rom the 1ot narty, from the opposi-
tion and other proups—have demanded thai
the exewntion limit should be raised
from Rs 18,000 to Rs 25,000, But I
am not oble o understand the logic  of
this CGovarament, It is still reluctant.
It says ‘No’, Tht Government says
that there would be a loss of revenue to
the tune of Rs 225 crores, Of course,
when you extend some concession, thers
would be a loss of revenue. At the
same time, the Government is expected
to find alternative avenues to increase ths
revenue, [ am aware that we will  be
seriously affected if there is a loss  of
revenue to the tune of Rs, 225 crores,
The States will be seriously affected be-
cause 85 per cent of the proceeds goes
to the States. T am aware of this, Des-
pite this, 1 appeal to the Government be-
cause the salaried class is seriously affec-
ted, The sections other than the sala-
ried class know how to manipulate We:
are- aware how these people submit their
accounts to the Income-tax Department.
I appeal to the Government, Eithér you

emptic
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should increase the exemption limit or
you should find out how to protect the
salaried class,  This is more important,

SHR] JAGESH DESAI: T have given
a suggestion in this regard.
L .

SHRI ALAD] ARUNA aliag V. ARU-
NACHAI.AM:. That is why I am  ap-
pealing to the Government, We can
compensate this loss by finding out new
assessees becausc there is tax evasion on
a large scale  The Estimates Committee
and the Public Accounts Committee have
made observations; how much tax evasion
is there and how lakhs ang lakhs of pecople
are not showing their real income, If
the Government is serious, they can very
easily find out new assessees and  they
will also be able to check tax evasion. If
the Government is very strict in taking
action against tax evaders, the loss can
be easily compensated, Therefore, 1
would appeal to the hon  Minister to
reconsider the stand and increase  the
exemption limit.  Thank you.

£ATY AT @A (qew W2
IR ISR Gt B e A L
wd 1989-90 ¥ famw fadaw q%
qad F1 @Fr faar, zgd fau §
qITHT AIAT § |

WAL, AT T F) AT A
ey usifes oo & Ja ¥
gy Qe g7 F Jary 9 wrAQy
FY Frfw FIEAY [T FTH T ) I
faQreY qer F Fanror frdy 7 fx@) =0
¥ FEHIT AT T4 q&dl) 9T FS BT
FT @ & WIT SAQT F A AT FT
ggT &9 9 FW F1 Fifgw FE @
¥ 5 gt N Dfgar vod o)
F ol N fFor § 9w ad
1989-90 FY T a1i5F quz TIM Tedt
ot & fagat 9T gwik e wdy #f oo
dro FZ AT FIZ T da= 0 gAT
g7 I AT ¥ U F' qiq AT E
freq &7 N weaw af & Ml 7 g
61T 9T ¥ 9T F) gAUZAT F § )
o wAaT GG AT 949N SaEy
361 R.S.—9
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& gfg Arge oM gwra F swaAr
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# 91 | I gz F A
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Agits FeR 9 fafew e @
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F AT AT FEHT F 372§ GeareT

eF Al FT f7ar /@ 1 ase f

faqmar @ & &5 e amd gz
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FT Gaer W T8 F1d F1 q@ial g fR

gIFIR TOE FT IJeAT S_RE &)
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¥ fmY S ATBT A FIN ATHT 459
& FBET EW FHIE 1T g0
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o f5® gda § g 939 Alewi g
) g s w1 W A s 2
a0 a0E ¥ faF ¥ & 5 vy
Fory & A a8 39 a0a o 1 sIar
ggaal § 1 BT foaT 5@ ail § o
& O F 5 g1 T AT gArd Al
qdl a% TEEI-EAT U 219 AT T 9
WU qg M AR F {70 qrq a
FG3 ¥ ETAA F | TAAC GAY
FTHTT QI B § TH go0¢ T A~
oY 1 97T FIF A IEEE A | AAT
day o q Sff draE i FIAARaT
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[Frrdt @i’y @na]
J58, aig, §i¥e w7 A 9T g
T Iy, goF aga W 5§ oo Hea
& aram & ot a@ wiv w9 fa
oa) F oS arg F B I AW
107 frulg & @ F AR
M ITG F gy AW AFAT HR
9 atg @ & aaq d TW A A
g @rEaiR & wfy¥H  gewweFy gl
fegr st wifgg afs g7 STEARR
Aot #r aw wr wT f@Aar Sar
T7fge |

us fq@9 g 3@ ase @ TG
@ ¢ fgae & o A @ qET
AT 1 4G <y | fEaew g9 F
AT Faw ag w8 wC &
qrar § f g awe g A fAETET
T g gT S ¥ 1989-90 FT
Fifys gz TOEwTE T wEe AW
¥ forg goar & aEitw A S
A w5 g F @i wggE B @
& o ww war g g fEm A
NEIT waft S Fwy e (gadr, W
ATGET, @aWETT, wWEIEr AT A
get s a9 Fr Ay w0

ST oS TET & 3@ w9E A
¥ 9 wQdT ¥ gwew ¥ WX W
TOF F SET F 9w |

A AT F gT dFw A AT
g f& g wdat & =g #OGRT
gy ¥ 96 T qiis @ A T
w1 fgawg & gawr oam TwW
grad ¥ AT T ATHI |

st gataw fam (fagm)
TGRS wARA, FAL 9T A
gC TS g SATATHY #7 gEw 99!
F v o W & 7w oagy &
T&d Uy Hrfymara=t arw o
STRY 1 3y @ R &t ¥ e, WiRd-
fop 1 % aR § {HEW & sy FT ST
Wi TiEr & 3w a1 W, a9E F qd qE
F aT °, yefeay fowda ¥ 9 H,
wE & & o #d @93 <@ § 9w
g3 ¥, ®1F g7 F aw¢ ¥, ar S
EATr gri-prE gwAIET § waw an
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TEd iR ¥ qi= oAy anr # 9
afpr WS g et &

T AR @EA | S FeEF g
gl AT YA g oL v
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qr ¥ ST omT ) AW By ¥ Y
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FES TFATH T FT AP qa%
frarerr wma, ot gw za feqz o
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T X FT FTAT AT o1 AGY fgaT |
Fo gfagmi & ST o & &
ER e B S B
e W@ A ar IR wat oAk
TS &0 F BT ) 39 A §F 4@
6 T TG FIAT E | IRG QW
1 aweart &7 faa 4 @ @war
TV H WM AR gradft § 7 oo
T4 JW BT EEAR fagw mwrar w@r
ar % I § 38 HUGFAT T (AHGY
qar &1 faw @y ¥ @ FEr oWy
FATFTT AWy, TEE A FW E,
ST Ea9 & @F @ € g1 § 3Awy
are famvar =w@ar § f5 g7 qw &
9 grw Y Far & AR A7 Fam
W& AT g H ATIRY AT Agar
g1 gar fagr ¥ uxw far 2 =@
g war fsr & S| 9 gvay &y
T & ARG § Agy SawEr g
T TT faga® ¥ SEFT T Fv
WRIT & 7 FAT IART FrE  aqTeqV
HIIY FY § 1 HTT A7 AT vwETdy N
agT g B wardatar. oF fedegee
g dr & & gy e ey #
SART U TFT IT FIGET AT AT,
fag 2 @i fear wroar 1 IEEy
AT ¥ FEF /AT 87 qEqrT MO
q&T &7 FEY 9T | ToyTSoFodT F Teqiy
FT IR T A& 9IAT ) ;rad F @
aEg 1 Afgeew F @eeq § oSwar
FAA AT g 6 TAET WM &FAr
Frigg 1 FiEnT BT A 9@ qrar srar
g 1 3g av Fgrfearara, sgoax
FE 79t adf A &1 w7} aF a0
g FW 9T FH THA GH FA Fr
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FArd 3, I T FIE CIAF TG
gowr @S I wET § R ozw jw W
T FH@E § — T wdET qOar
qEIT W § W AU B FR@GEAT
AT GATT AR & 0T FLAH FT
&fpr & a8 oFW =AEA § W W
JE qST FGAT a5 A g@r  «y
AT I FT § T % JY AWEAT
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=ifge Ffwa arg faae 78 @ §)
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=rfew | AFT #Aw g G FQ
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w0 et &1 wder ag atfad giae
grar St 5w W ¥ oawvmr fawc
FT AT | WOT AT 9T g @
¥ fau & £ Agy € WY AALTAT
g1 faqra &t gar 1 gad IIg F
gg #gAr Sgar g 5 sy a9 o9
diareq fary § Sawr adl 7 Wiad
e ¥ WE @ U g &R, W
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F3ar AR | Wiy wdw feaa g
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Ty & AR A W SAE fEwrat
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g 9% I H grar qar A )
S ogdT @M & F G T FIT IEY
3 W AF X § @ FW F
@ T@ S SAFAT T AT F q WY
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A @ ITE adr awy & fa
T A7 ¥ 939 ¥ & wfgw o
FWT § #ife 9 faw  gred
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20 K At wqg ehdt €791 9% 7@ §
T Ew oAy § 6 Swer mw W
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1 srw-Teaty & fag g 1 &% qr
g qrF AT & | AGAET kg A
g% }@q § a1 FF sy 2wy A
@y & f& 33l 9T gew W uw
FHET QAT § AT AT FT HLAVG
geq § g ar fau fagas W%
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g7 faqe ¥ gw ®F & aq FE
T § | §%¢ FAW § g A%
FIN wW § | FeiwaEl ¥ 8w

I %y s wT ax | zafEd
gIST F1 UF FAST W | qEgaH

F93Y § ama fafqw Zzal & ar
# fomqa ==t o= @y § 1 Ak



Finance

263

[t argera fist)
gITEr IR #T ORI FIAT }
@ o7 37 g § IISH A UR
&Y AT AT AT ;A FL FIWT
fag & #=war 2 adf @ awe s_F
FTT qE R !

¥ Ty N faar  IToETSTE
aiy, g% % B ooy ¥ A Ow
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A ay oeren oaw &1 F fmErR
FY a@ FET g 05 Ay Iy e
gAY 8 1 99 Ig IW AISTE ZAT A
1950 ¥ wfg =3fdg wed) ¥ wiad
Fary Fw & fqgre &1 ST @TR 9 )
Sq 20 9 907 ¥ maw faur a
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SHFY ag grow g e Ar =
gy @ar fifvw & gmedr afagr
Far 8 7 g@ aw W zhEar
W F NT FoAm § oA W
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oft A sag W fog © § 7z wEm
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Feedt @ sawafg Y 735 &
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st agarAn fRe ;gAY TEreETEY
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fagr a1 295 Y IMET AT FAT
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[t sqTaw fas)

2 &, zafqr Sy § o@r |Tamran
g0 9% oY W wer g w1y §
wElr Fg ¥ atfeur 7l wing
‘gt (A ardwrd ¥ ) afqey
gt F agarafeard § w37 &
f 3 arfpmr & dreqazg § 1 wtfear
AANGATH 4qT AT & AW TG HAA
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g2t 9T Fear F37 51 1 g7 aTafig
¥ 9% WA 9914 § | 3AH ATH Uy
NS F 13w awad 5 grar
¥4 gIar |

THE VICE-CHAIRMAN (DR, R K.
PODDAR): Please conclude,

SHRI CHATURANAN MISHRA. 1
am concluding. @\fgn H#3y N Fredy
faat &1 quefd Hx 7241 § STETH F4
q 37 zg A & M 3 g9
Adted  oned § W) Tagre ar g9
& wex s Atag 97 qgs ATAT
e 21l &3 F w5 At § ag
T ST 9T ag! AToAr ¢ F
zafer agatg s ga¥ agt aamm
qQga €, §7 QI § 9 H T
afrge &, qar Ay guwr?¥ qra AN @
oI Wl JIAT ®F AT gEI ),
AT A €, TfeT «gT AT a5 §
ar f3gre £ o7 11 4 & vew
T AYAAT F qlE g w3 gid
¥ 1 AT 34 F0A0 F 9 W AW,
ERIC QTay  gg Fe 3 AW A IH
foa fadas =1 gada <&@ | §
sargenr Inxfagre #iata wigal Srgar
#7 79 Q0 qIat FoT F JIT F el
fw wre 3a% fag £ DAt sfaa
A3 wgra Farg v 3@ walsy &
WA A% WY IAF 979 qEr A AIRAT
g ady o @a gwx T 3@ AT
aT FAT BT W ITGT FT JTATFH
A1 23Q9 w§m fr 3 faa fam-
T A g qmg ¥ Afae faar
Wed @ aF wHyR @i ar ag fag A%
g A AIYIRFT A AN F fqC §
wafag & gaF1 faQe wwarg | ae )
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g ® wiaw fegfe w1 g% ara
a8, 9y 7 ogwa U gy
Ted 3 & A 99 gwT W I gy
Tyt 2T 97| 9 §RT Y awla §
gfgsst O I A ¥ F iy H
froie AT ¥ o IR AR
FIJT AT 9T | FRIAST 9@ A10H
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aar f&ar ) Wwedts F oqer Ared
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AT QT T AT F QT H FOT
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Fgax o 5 i, wgar ey
g Faft 7460 FAT T
e §  qWT 4, Fg W foed
9t ¥ W § W W@ WX gw
%R 1 B avd & fp 93 U Sgfe
AT 471 IFE AT gAY ATE AW

[9 MAY 1989)]

Bill, 1989 270

Traar & 9§34 § ed g Sad
TAal A1 @ QU UET & AaTM W@
F 8 aal 5 w0 § R URA
qEw I M VT & ER ]
FI FAW FT gt T T §
faa & ag 3 w@d 1

-

9% g ArET ¥ gr Ay any
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gafe FgaT @Ew g f qEmenf
F @O ST ASIW@ WX §, A+l
M THF TF 28,740 ErT ¥
fag & T1gar § f¢ frg B
o IF F FT § qF TG AN

gAR " femT & 42 WIR
§ gy o g frogw wArvaR N
TE IR TV @ gL U H €7
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[t st fau]

T g ¥ e AR g
gy W g AR g9 W oWw
gqrad W 3¢ @fya w1 I W
faaw & fou @ gaa soema
@H AR 99 FW WA AT IgH!
faar &T ST | S ATT ARAIT
MSAT q1E T § ITGAETS ARA,
fogd 500 AT T fagw s 50
g B A F FIC AT AT S STHI
oAl ¥ 8 wiawa faar war §
afpT mE 8o Fiamw F=hT @R
¥ 21 BN w3 Fr Afw et &
foa® &X gTq 9=I3T H g T &
W 5UA ¥ 80 IWX ¥ THF @
AT % T gEG | FHE F5 a9
§ A gim, T agrd A g,
7 erm F w1 frae @Ew, A
sagfas sife @v fres @ & «m
T | 3¥F Qw30 Nfqmw
afgaesdi & fog AsmT &1 SragrA
W fear w0 3 # =gl g v A3
QAT Fax a9 daraa F alafea
qwr d w3 TXF Al T o§ag @
SFHT T THIX ¥ dfam T «¥, T
| T3 T A0 T | FTET AT,
¥ sy, 953 A T A AR,
&g f& i@ w3T & ogWR <
gz § T W ogard S S &
T2 13 g 2 8/ FUT AT AT
qgd F1 a9 4T IFH 13 THR FAT
fear war, gEwr Ay [Aifg & A
St qAHT gaT Gy = s
aieft g} frezadl 3ot § o oS
v, Tifwe, o{ide w9 faRe
o3t g MT agt 9x difaaa "
¥ a3t waRe wmatag T faedr &
HGUT At § AT IEE WA ST
geufeda & wradT T Iq9T @
T § 99§ g9 At ¥ favim faar &
fe v ondld ¥ ST T FT
53 § afveaa f fadr &y w1 33
¥ galaty & WX IGF  Qre-gy,
afea gq oft & 73 T9tm wEE g

fr 73 TeIX gaw § HIT QA W}
RN arfgg 7R @g & 1 S freey
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@Iz ¥ g By qmw F wrew F
W ¥ uF feeq a1 9 feg@r w7 ag
¥ geua a¥ garfe faar war ar
afs agr ¥ sAay Jgradr & wg @t
fe @ daru qar fear war at
TY ATIT TIET Tal FOM A Ay oWy
# 3o uF FEUAR-TAl T FAT AT
s fafer gt § s g & %
afpeara A siorfen I W qAT g
£ 393 oQaw F fqg O%-16 AEF
qZATgs I AT A AR IqHT
q{eAn FIA AT §, Igy A Q@
FATR WA 1 A & omrdr g
desfa &1 Sy F fag s Ja17
MT qIF KT A3AT § qUET WG
Fifgal w1 UFg T FT AT ]
¥ fae f o @ meggor, @ )

‘usE g s gafgan”

@ gl qw § faawr sgaiw fpar
T At f& moy UsT Fr gwar, s
TS FY FIAT 9T § AT gH AT
W TR W T YA FAT G,
A gAY W AT FlT AT Y
ggu § Fgw f g AT @I gEw
W@, W QA Qe figi w1 AN
§t AT F0 § sFFr ey ik qraa
gara® ox W }WRT TG A7 9@
qqTAq FAT § UZY AT fuem s
¥ foad foam & =g qfgamt o0
fawta, =41 1 fagia, gard desfa
1 famre, gl wal 1 famg T
forgdy o9 gadr fafex & afe oot
qIq FgEAl =T A1 AU UF AT
e a1 M3 fag dfewrar § gara
S FAET 50 BATT FAT WA
93T AT § a8 W FIT oA W
gl s idy @it Sy ey gar?
UF 93 9% J I fF T AW, 18
i fw & 94y cud fpdr safm
frad fagrz &, qdr. ¥ siT s o
gatadr IFL A 41 TF W
ot & faatelt ¢ ag ot sga frsw
§91 81 WA & AR o1g FY qYe
F qrasE it gt S owifey swfa
§2 8 I sfyTa § wfos @@ D
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w” F A oIy wEy W, TR
EATZEIE, SATWg, WYY, A,
gea R, #gwrg, faaige, Rafar,
afea, wier, IFULT, TET T GIE
qT St ST FT ATGAT AT Sl

T, afpa fa3er safar @ g
ar gl F o A3 aEvnfy §
I9F F Us HEW @7 arfgq
afe & @ Rl S Rk
FATAT ATE QY F&F a1, wg FT AR
T8l WX I S P F earhis qRr
gl SERT HIART I3T 9% 1. . . (37TNT)

st TR waaw (ag@ : TEIIT Tt
/I ST HAY S F1 WIFRL. ..
(wmauma) ...

THE VICE-CHAIRMAN: (DR, R. K.
PODDAR): Please conclude now, Mr.
Mishra,

DR, RATNAKAR PANDEY (Uttar
Pradesh): Please give him some
more time, He is speaking for the first
time.

THE VICE-CHAIRMAN (DR, R, K,
PODDAR): For the first time?

DR. RATNAKAR PANDEY:. For the
first time in thig Session,

THE VICE.-CHAIRMAN (DR, R. K.
PODDAR): Mr, Mishra, please conclude
now. You were given five minutes and
you have spoken for more than twenty
minutes.

SHR] SHIV PRATAP MISHRA. Sir,
I am not so impertinent as to dare to
speak for that long.

#dgT, a9 wwAag yfafy =@l
g ITFAT ¥ ST 2800 FUT TAY
F I g Aty fearfear a0
¥, ¥ I wwam wfafa we o
yad Aqfgs g7 g & gy uw
NT ¥ HAE FAT A g, q
TG WA & AT AR W@ e
qoSfodle & @MY ¥ HIAR AR
ugi ypfar T Tadt Atar ¥ gueey
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3 foad gt 20 fafgma fadd qa
# ITT G IR T, WAL T@AT
QAN FT THRT SANT A HYAY
FIT AT 74 qrrarg § w31 gfwr
¥ Aga § W g A = ¥ @
arg F1% Irpfas 49 9 99 @
et ¥ drg arg I Tsfrs g
9T T W E | AR AR TR H,
fagu &, fearse wawr &, wo@arT
§ ag wgfas da saoew g AR
Toad § @ gF sEwrar s &y
7€ o, frad 2w FIX WY 79 T |
wErg W 9 TAFT 9IET gHr g
W A FW ¥ gH 20 fafegw
fazelr =T &1 9T & FAr % Sl
gark fraty & fagd 53 Tdz AN
3fg g3 & wad 1 wias ¥ a3
W oaT g @ & sRar g
f& Tor W fgagd ot dreAr ®
arg #3 AR ¥a F e av i
¥ g w § @1 AT gWR g
AT AT |

dfr wy ¥3 & 5 ama agw
o £ sufag § g0 3Ty HOR
g03id 4 g¢ W &% Wl § |
a1 |

THE VICE-CHAIRMAN: (DR R, K.
PODDAR): Now, Mr, Chitta Basu. You
have got six minutes only,

SHR| CHITTA BASU (West Bengal):
1 would endeavour to be as brief as
possible, Sir, But you will appreciate
that the subject which we are dealing with
today is important.

To begin with, 1 would like to bring
to the notice of this House that our Go-
vernment has been consistently and per-
sistently claiming that the state of the
economy is bad, but not alarming, I
think that is the Government of India’s
position with regard to the state of our
national economy, Now, I have not
got much time to dilate on that subject
and to prove, on the basis of the statis-
tics available from the Government sour-
ces, that the contention of the Government
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is not correct, To me, Sir, the state
of the economy is alarming and it causes
much anxiety for every patriot in  the
country.  Certain indicators have  been
mentioned by my good friend, Mr, Mo-
rarka, yesterday and he has dome his job
well and has proved, with the help of
those indicators, that the state of the eco-
nomy is not good, but it is bad, and that
it is not only bad, but it is also alarming,
Now, I will mention only one thing and
it is about the depletion of our foreign
exchange reserves, The latest figure
avaiable with me shows that jn 1987-88
the foreign exchange reserves stood  at
Rs. 7,200 crores and, now at the end of
February, 1989, they stood at Rs. 5,035
crores,  This is from the Government
figures only which I could lay my hands
on, This is one of the indicators, A
large number of other indicators are there
which only show that the situation js just
alarming. In this case I want to
draw the attention of the Hon,  Fin-
ance Minister that there are reports
in the Foreign Press and there are re-
ports also in the Indian Press that our
Government is  negotiating  for
a second loan from the IMF,
I do not understand to what ex-
tent this is correct. And I would ask
the Government, particularly the
Minister who is present here, to make
a clear statement on the issue whether
the Government of India is now nego-
tiating for a secony term loan from
the IMF. The ¥Indian Press says that
our Finance Secretary has recently
been to Washington and a formep Sec~
retary Mr, Gopi Arora was in the
process of negotiations with the IMF.
I want to know what is the actual posi-
tion Wwith regard to the possible or
probable negotiations with the IMF,
particularly in relation to meeting the
situation arising out of the constant
depletion of our foreign exchange re.
serves.

Now, when 1 was speaking on the
Budget last time-—you were present,
Sir on that occaslon—] raised one
question, which has not peen referred
to. The question I raised was that the
report of the OECD—Organisation of
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Economic Development anq Coopera-
tion—a Paris based organization, in
their latest report say that India's
foreign debt amounts to Rs. 80,000
crores. Not only that. The OECD re-
port suggests that our foreign debt has
been going up py around 7 billion US
dollars. On this basis the couniry’s
total external debt at the beginning
of the current year would be ninety
thousang crores,

[The Vice Chairmen (Shri Jagesh
Desai) in the chair.]

A simple arithmetic calculation will
bring me to this calculation that if
this rate continues then after another
10 years the foreign debt of the coun-
try would amount to one lakh and fifty
thousang crores. And for that we have
to spend 50 per cent of our total
Budget allocation,

Now ,even just to give an indieation
of the danger ahead of us, the total
expenditure of the Central Government
for this year is Rs. 82,161 crores, But
after ten years jt may be one lakh
crores. After ten years the debt
would be more than one lakh
ang fifty thousanq crores. Therefore,
Sir, T want that the Government ot
India should make a proper statement
tp the House in regarg to the present
state of external debt.

Sir, there is 5 provision in the Con-
stitution that Parliament has got the
right to lay down a limit on the public
debt, So far the Parliament has not
exercised that right. The Constitution
provides that Parliament can impose 5
limit on thg public debt of the Govern-
ment.

SHRI KAMAL MORARKA (Rajas-
than): Article 292,

THE VXCE-CHAIRMAN (SHRI JA-
GESH DESAIY: Can. It is not manda-
tory. '

SHRI CHITTA BASU. Anyway,
Parliament has got the right to impose
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a limit on the public debt. Now, may
I request you kindly to give a thought
to this problem? Can we alloy this
Government to go on borrowing, withs
out any restraint, without a caution
without knowing or without leiting the
people know the disastrous impact it
will have op the national economy and
ultimately the national sovereignty?
Therefore, Sir, my demand is that Par-
liament shouly exercise that right as
provided in the Constitution to fix a
limit on the public debt of the Govern-
ment of India.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). Last point only,

SHR] CHIITTA BASU:. I can finish
even now. M always go by your advice.
1 do not want to take much of your
time, My hon. friead, Shri Chaturanan
Mishra raised a very valid question
about the policy of equalisation of
frieght. As a matter of fact, on many
occasions I explained elaborately to
what extent this particular scheme of
the Goyernment of India which has
been invoked since 1954 has caused
serious damage to the industrial deve-
lopment of Eastern region of qur coun-
try. 1 do not ming if the Western re.
gions oy the Southarn regions are also
industrialiseq as fast as possible. But
is it not the right of the Eastern
States to get their States such as
Bihar, West Bengal and other FEastern
ang North-Eastern States, industrialis.
ed on the basis of the resources avaih
abhle: The Government is committed
that it will bhe abolished in phases.
Sir, do you want to introduce a scheme
for de-industrajlisation of Western part
of the country in 5 phased manner?
This phased manner of withdrawing
the scheme of freight equalisation or
any delay in it ultimately leads it to
be a schemq for the de-industrialisation
of a very important part of the Indian
nation which is rieh in mineral re-
sources.

THE VXCE-CHAIRMAN (SHRI JA-
GESH DESAI). All parts of the coun-
try are important.
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SHR] CHITTA BASU:. The Eastern
region has sacrificeq ang it would
sacrifice. It is not a parochial demand,
It is not a sectarian demand, M is
merely the guestion of getting justice
in the matter of industrial develop.
ment. Sir, he is well conversant with
the subject and it woulg be my re.
quest to him or it would be my plea
to him that if he is in a position to
make it clear, he shoulg do so and
apprise the House abeut the latest
position of the Government’s yiew in
the matter of phased evolution of
freight gqualisation scheme,

THE VICE-CHAIRMAN (SHR] JA-
GESH DESAI): Shri Dharam Pal, You
whip has given you only five minutes.
¥ will request you not ty exceed five
minutes.

o GRAIA 2 (ST [ FWAT)
9 G WAL, AT T FAS TT(AR
FEOT AgT 7 aifcgrie HW, 1%
gar § ¥w Y, ag awe wd&§Y F
fgg & AT A@ SAQr T W
7T gaz ¥ gl feamt & ag #
e 2, wleargwy 9T qafadh agm
Y a1, 9F AT T § THA F wwa
FHT F grg #a1 a2 g, agt fusd
gad W faedr wrfedt =7 awEwy
F fau Sui = o § Wi wEerT
foy ww g1 3@ Fwe F ufgam
& fag, gawt & f@C 7T g I
Fa310 9T WX FT & fgU e
IS 4T g1 3ZT § FAET UM
st & fowfost § oop #8ar) w@f
4 FUT 40 Hrg@ FT UCAT FY @I
9% Wy €, FHIARTFIFT
gradl &t ww frdar W qwEsy
FW@IE 3 AT & 5 TSN F7 HIERT
Y WA W 80 IR ¥ TF &1
qaT T WX g W 80 HEI
TGS HGEIT FT AT AT TH
gt FO¢ AT ST F A NI F
| ¥ Sew AR 07§ i
gred #r s fasr @ ag
TH a9 EF@E) BIW F 1§ gwAan
g f5 wrig & sfagm § aga wads
FgR wOET F1 R owW F fag
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[ adarw]
M qur g oFW F Mg
Frqr g ) 291 aw@ ¥ & 3Fw
fo wg # w8 fad qari
41T FT AAA {1 ASE F@L AT
A @ W g A T AWA %A
§r cefmfmimw @va AT awar v
Wr g, 99 9% @4t /I AT @I
&1 & agar e wasrefed Gaaddax
¥ owdl g AT ST RIAT_E AT
¥ il 9 quar SrC qriE qlEy
g g &¥, A @ R fhw
g% dr uew qcﬁ]‘&'ﬁt‘ T 9%
srar qAe g a3 g afe ganr
@ fa@ Awm da § oAl @
W F@ g9 A§ T §FF AN
e @ iR w0 agar fwa
g% |

sy & swaAr foarga seg AR
% wafers ©% AW wgA =g
gardr gt fearaa fgaraw w3w
2 A =gt 9o sfawy wie fasar
AT 10 Afgwg w7 §1 IFF FIAR
Wt 5 aEY ®e g, W@t Tv
FIY ¢T AR g AT I dIw g
ardy ® &1 #ar a9g & & ag =i
FH W F WA AT W E, T
greg ¥ W, afade=w ¥ @ ag
arg Fadr 2 ar a4 agF Tt 90
9TgE TiT W 10 9§ FAT (Har
srar &1 W o g% wwA w7 qar
fosar & Sasr 236 FUE TT4r
gd g &1 }T TIAT § 1 TAF ¥
g3 & G4 a9 ACA AR FAqIHT
¥ Al & ag, a1 @ ¥ fw
e ¥ Atgaat wr @ ar
g qife@ W, ANg FIEHIR
¥ arfe § ast A1 B w3 a6
gy 7gf #1 G Ifesw dEEt @ 99
W g7 gd W AT ¥ & g
AT Wrogr & Wgwr feoavest
IR SATEr ¥ SATeT AT v
F I g F AR L qrf® FqA-
WY FT AAAT TR OGN AT F AW
Fr R TromTioTlo H aT FoUFo
qFo § IIH wdl ¥T ar qrEL N-
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FRY T A Ar AT G, 3% g
get MwFE §, ATE ¥ ¥ IAHT
arq aw @ g, Afe ¥ oF A
¥ 73 _waar =t gar d ARRT IaA
frarde =ff &1 @ & W &+
& SITET TAT WU W | WT gAT
ar @r 2 & uF weer auAa G§
¥ FiFEIT g9 @rog AR F g
fo gasr wrgramga #3F X0 fFar
W 3§ g & Feara qteq g,
I &7 AT F, WY T ¥ 10
g darare fasd) 97 &7 Al
21 e ameT ¥ g aifx g,
faaelt a7 a4t & fomd) amg &
FZF 9 A HAEIR AT g E, av
T SAFEE A1 g4 §W &
fag surar § Sarar mag N S@)
agi a3 garr) 2few 9x fie &)
ar gfeow & fag o =¥ § saa
AP FoIv faeqaT FR, 3T 919
CTE i S i

w3Ea, agdr e wraEr ¥
T ZT GTART AG & awaAr| mat.
FT HTEATET 1947 ¥ 34 FAE A1
A 1981 ¥ 66 FUT o7 5 1988
¥ 80.7 #Uz gy 7§ § AT 2035
s AT AT TR Y WEEr 1.7
FUT I 337 @0 AT 4§ 2035
T FIAY @ S ®T gwer
fergeara e & o @91 3w aw
L O RE A L S A
15 gfama fgrgeam § AT Faww
2.4 gfqwa@ &1 37 T W N
gatd 3 g B fRrd o ogm
FrFarg qar &, Fa7 W% § wrawEy
g Wr g, IE¥ w9 @ g

T axg ¥ TF aAY7 gRA {ar
qr ff g3 wg gW NI @ A
AT AR FGT1 & mmaar §
qg (e 9T FA arar A g
T foaams o w@ § a9
waar O F qrAr w1 &1 §F srar
g & ag feawy wwem, afvaang
# Y 2 ar smEr ¥ vEr Ny
FT YTAY AT FT X 9T vy AT
gy
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e, W sy & It
F2 @ § gEATH & qafes | ar
§ ggm wEw fro@ a0
WTRT GRT § TAAT WAHT AT AW
TEF TE AR TW @ AT
T waltrr & mig foar | 985G B
gmd Wy ¥ 3.6 HiwwT A
Mgy 9 TEL ot | T qTg T
7y 10 TEE § W @w
FT 6.3 waz w wh &1 AfET
frisn waal ag & f W
fogd BT el o W &1 B
e & a) fegwy, 88 T 1,052
FAT A gAI HI UFEAa fIsE
¥ g9 @ ™ &1 g 9T A
1987 Fr fwrX & wiw & feget
a5 528 FAT TW ¥ 1 FE,
g9 ¥ gwik frad ¥ 5035 FUF
f g1 & wdF a7 ga fwd
FT TFY §1 AT T & FT
¢ fr 3w aww eI fear T
Fifeq |1

gHY St R N g W
¥ a1 ot amg far g aifs
forads & u¥ ) FFw 23 3 afea®
guil W ®EgE T FEl & &
e AT BT T IT | WU _FEV
g f5 25 ga¥ aF TE &
wmar & @ 0 w9 Ry Ay
el &9, W epexH 12377
gz @ & 77 Thfwgs £ WA
Fa 21 g5 feafgr ¥ ar gwie
g7 arfY T s war § gFEW &
fafaz 25 g7 & argrq"r T |
gt |

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). Now, Prof. Surendra

Bhattacharjee. You have seven
minutes. ‘
PROF. SOURENDRA, BHATTA-

CHARJEE (West Bengal). Thank you
Mr. Vice-Chairman. ¥ was wondering,
listening to the Members of the ruling
party whether I am missing the para-
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dise that has been createq in the coun-
try under the aegis of the Congress (I)
Party and Mr, Rajiv Gandhi, What we
know of the condition of our country,
of its economy, is its stupendous
poverty, massive illiteracy ang thou-
sands of othey problems besetting the
country and one would be amazed at
what the ruling party Members gare
talking day in and day out. They
themselves also have to come into con-
tact with the people. They must be
knowing the condition of the people,
but nevertheless they have to practise
self-deception. Otherwise the poverty
alleviation programmes would not have
been upset in this manner. After the
Prime Ministey himself confesseq that
the programmes like the NREP,
RLEGP gid not have the desired re-
sults and in many cases 5 per cent of
the amount was mis-spent what direct
impact it has createq e know, and
what has been the number of landless
peasants; The number of agricultural
Jabourers has almost doubleq during
this period. Unemployment, both in the
coniry side ang in the urban ateas is
a festering sore for the youth com-
munity and what is being offered in
the name of Rozgar Ycjna? Rozgar
Yojna js said to <allocate Rs. 2,100
crores, But as g matter of fact, as was
pointeg out by Mr. Morarka yester-
day, since it includes NREP, RLEGP,
etc. it will just mean an additional
outlay of Rs. 500 crores only and no-
thing more. What employment will it
generate and what is contemplated
about employment, regular employ-
ment in an avocation? I don't know
whether the concept of mandays exists
in any other country. It is, perhaps,
novel to India. Certain jobs gp: crea-
teq like taking earth from here to
there, Then perhaps some roads were
built ang there were rains and every-
thing was washeq away, and then re-
lief was offered; doles were offered,
Now the latest scheme that has been
projected by Mr. Rajiv Gandhi is the
new Rozgar Yojna which is again mis-
leading the House, misleading the
people and misleading the country in
the name of a much greater outlay
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whereas as a matter of fact thie outlay
is quite meagre. In other respects also
it will be seen that in orde; to get
resources for development work, Goy-
ernment expenditure could not pe cur-~
tajled even though the essentijal nature
of this exercise was emphasiseq re-
peatedly by successive (GOvernments
belonging to the same party. yow, the
Government expenditure is about one-
thirq of the GDP, or the national in-
come. Government expenditure is not
decreasing, M goes on increasing and
increasing ang with this increase in
Government expenditure, it is very
difficult fo fing money for develop-
ment works and for creation of regu-
lar source of employment’ that is,
large-scale agro-based industries, in-
dustries not foreign technology bhased,
but industries which are labour intensive, in
a country like ours where unemploy-
ment problem is so gigantic ang is eat-
ing into the vitals of the country. But
such an approach has not heen adop-
ted, Rather foreign technologies are
being importeq and at the same time
foreign money is being imported.

Hon. Chitta Basu referred to an in-
ternational agency report on India’s
debt burden, It has been shown that
interest burden on the country is more
than 3 per cent of ths GDP at present.
Wit tHis burden of interest, with
the Government expenditure increas-
ing anq without there being any posi-
tive. programme for generation of
employment we are heading fo, diffi-
cult times. When I talk of employment,
1 do not mean earning alone; rozgar
means earning; rozgar does not mean
employment.  Therefore, they are
trying to present pefore the country
populous slogans like ‘Garibi hatao’
which ends up in ‘Garib hatao’, and
now the slogan of rozgar yojna on the
eve of possible elections—T do not know
whether it is possible—must be taken
with a pinch of salt and the people of
the country also will take it like that.
Thank you,

wt HigEeAE WA HI (SAT
gaw) « FfaX TFIUR STIATETL
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o, & oiosT TR F N W
qf A Fi Al A | wrEEy,
IR TGTT Het S { SwaAldt HATH
far &1 8T BT W1 wIH, g9 &'
wr & for aw, dFd oA
qfsq SATET MA AT QAT AISAT,
g 7@ 9niE § fa ¥ sraama e
dAfpT ZAE S ARl QAT qga
arr wfas@ § § AT N gwar
A & F zad AT ST W@ E
fogla & 1 9 &9 & 7 94
ST A g7 FE @ o1 WAL g
& g gy dodwr ¥ g T U
T 1 T g W) faw Hated
FAG AT & fr q@ F W 66
Y F far a7 3 f&¥ g afF
Tg q@ W F FGIAY H AH
S g |

AT, IO 9IW Fr F oA
F ATEAT g | AT TT 24 FHY
fad & =T TUsd THodYoHlo I
gt & fasr B QA9ET & SR
T Tgd 9 W' ® & w9 fr
FO@ STHT 7 7 § A7 @ g
Jemw & ™ §1 s fawfart
9T @ &, TAET AL g At Ay
faenfeal wdr a1 Wt § AR T
F Yo aGrfr dar =Fq 7 [/ &
gl &l 7 g WAl fy

foa @7 ¥ gl & qEe|l A
Al

9% @3 F BT @IWT IR FI
qar &

# g g A =g g fa
SeT ¥ oeg G @ W WIW @R
7 gaE g 9 F WEE,
wus g § WI ANy § warer
Ft fwatg o sl oo dtfawes,
IS, AT AA ARG AR
& M gd W F ol qGH ST
F §om fy v-dafae §1 TR
fieqm @1 @ & #R @ Awn §
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oy Wt w7 N wifgr wk gad
AL FOWr T T owAWA &
& oot St ¥ M Ty W)
qa & T q@T AT ANG ¥ FIT A
el o o W 3 o AR
M@ eI qaS98 2 1 HIOHT
WTEA  gaalEl ) FTer WEE #7
|2 TH N QWL fd § g
fod a a9t 99 = f @ &) s9fed
g o@ fuelt w1 gmae  ET
7 ogv 2 aify ¥ W oagt aw
Feqw & AR ATFT § I
qH A a7 ¥5 | (AT T A)

weat, § @wm FT wO§!

ATET, 1988~89 # faq Aare™
¥ wgadl grTl 9< ¥gE FT FI & |
TR ww ge WX wa Jx o
Wi AT 98 qATFT IE@ P &
TR FUS wa g9w ) fawe
% fa¥ foaede faa g, ¥} 9a-
fea &, 9] Fodo & 3T fuel
T oaqE Wy w7 fa¥ AR =™
g &1 qTw g fIAr [T,
| OEINT ¥ 5 RAd Y UF wAE
TAE AT AT TG FWR AT FR

JqwAsa (st iw Farg) :
q7 O

_ o0t AgeRg AW HAWY : wEEY
BEIW 9%, A wEl e
9T a9 garew ¥ gIfAss & S
g oarfe /g & 197 AN saF
29 T ¥ @dT ww! Afpy T
ST 93T & AL @l # A
frg wgr &1 zafad & =ear a@es
g fr ag mafast wiww gty ows
& FU ¥ om @ w31 W g
& o faw Wl s 7 owqw
¥ oo sward @ FASt w@h o=
AW aql &R (e daqid ) Tl
fadnft 1 72 wezrai @r @ WIC
X F® TR gw faw WX IAe
aaf aqar @ |
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[+ 7rm wragw feog]

ST F ) @7 g7 GAEA wdy AT FT
Ty wAr v gEa f90U gig agEr
pegr FEt ) FPEr awar g fa
gFrFT § THwT F1E Avgey A3V 20
TE WGTH wa W 7, gT e T 75 FY
e¥Fre frar 2 foad §8 @y
FFEIEFT 15KHET IT4T TF Gg=ar
#1795 ¥ g A @ wfa & fau
oyt wE W geElE & 919 § )
e soqr ag A= 7 TR
FE & T TR FW qUS F1 g¥
Fq F fqr F1§ FIWR ge0 oy
qd TG IIAT & | U Gogy AW @
W gaxt aF ¥ aF argEar e
afgr | sg T9@ A gy 98 a0
wmaw g fa 100 § & 15 wvw gl
wal G4 tgE § THE AT WU g
frr a1elf ¥ OF Al wged F 7
FT F1O A1 4T AT geal @
et & #wic agd ¥ ogw amo
5T wgR &@1 =fgd | am  ag
ggrv gt gt g 791 fagar faqm
& 23§ g F g 43 sAar am
vged gt av ug faegw  glemwe
feafc & =g & ag maqr g1 3o
fau sgr as ¥0 &w@EI & TEE-
TE T WG TAET H@W F Ay
Het § ag @9y sater formEnr §
faq ared ARG FT TEER Gle
DT E AR agrIfenr @) weT § wez
Wt Awpearg & S widy S faey §
i Q F7 I FIF & SART TA
el ST EEI }G § 1 ™R sAsy
A A g ar war & fEar wr
AgEl & 1§ TORT QT X ST
271 =igal § )

gaawie. & (3 wnw gEtg) (U
£ ms 1 oswigr g &ifee
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fivwgagw ey § w9 ggar
48 SO w6l g % oxw omooal
4§ F FZATH GHAT T gWEN FT
B &1 JUNGT g | WP FaAl Ggei
&5 ow agr & Atag av ow
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avegra ¥ qum waA ¥ T grefe
fafrdz & Sgros ¥ oy e oo
frdr mre g & Fovaa o § o)
3ol fraqr syzrar fvar | 15 g1
FIrE TI0 &T §rer fademt § @9
wreaiestaT & wrwul frar oo
A § QY vR UF A oaar g

Sqaareas  (* wmw g3
faega Y

stomgagn g frgefgr &
2°78 FAT FT [Igfaadi=<ow 5T Y
T & TAF 155 ¢ 30T 3T qrET
feami & gor ww f5 g ofsw
&3’{7 ¥ Q‘Go?fotﬂ'o aag"‘f gT  grat
& F fap gz & “a” & & fav
Fa7 ¢ | SAg aEt faar o1 W@ §
FTifr “Fa’’ ol g9oSodre FmMIAT
T8 T oz § 1 evfgu adge &AT
F A gy F U 5 swfET
§amm ¥ E ) wet qer aw 8
i (5290 wafqay #1 sqlfzay gam
agt FreAtaSye & fa0 oy ¥ | Sy
A g grRR § Y GRACIHT FT
W F ogel oA, nw ®R
fafew £+ 2uf ¥ 1T ¥ wFaed
& 7 dry feqsz Faifenn gaad #T
g &, =g fx gar ofeas {veT ®
TSI USETS § I %1 U o,
HEE, §zT, UFododlo W, WA
yFziiaae, wreg AT S A
TH AT g EISIwen &1 Fnend
F7 agl §Amr @ & 1 gaF!
FHifzaw Ty @ o/ A 15 FAR
a0 & AT 7 ater fxar ar @
& mEAlcdwa & @19 9T ... w9 H
o Ald sag feenq L., (saFad)

saawreas (AwHArIE): AGT
gad wee gig a9t 41 § AT WM
e wifag

ot v wagy fag : § 90 9@
Asg #gual ... (s.amA) feewr |
gr fafqaqs a7 § dm fafagd &7
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F fau &Y arafeq oa frar & o
U gATT 30T @F g7 Wl & ;MY
g WSt migatsSwag .7 fafaas
TT EWTgH I8 2668 FT @
A QTG F 1 39 A «arrgra !
U WA qZT & | IETE LIS
A T i naifed) & Savia
§q ¥ 952w wifgd | gz w9
AT a7 agl & | S
FUFT fagui #1 qar & 73 § 1 2z
FE YR q0q T ¥ .. (oaa-
uw) 59 aﬁr oA g q
dgd & § 1 F SAsT qve dmar g
TAR FAT @A qF g 1 AGE 9 67
g1

STAERTEAE (ot wam W) ¢
fen = gm wifag

o TW wadw  fag

JRIgIW. .,

THE VICE-CHAMMAN (SHRI JA-
GESH DESAI); No please. You have
already exceedeg your time, Only one
minute now.

gau

NI naanwtag 0 4 1 aga
iy | G E 1 oW A owg wEr
..

IqaATas (s saw 3ad) ¢
s &1 fRaz |

st uR waaw fag: s F
Tegdifaan i e § Ser foeew
gdy T (€47 & | AT AT HHw
Far fagwar P TAFET g @ver (wear
T IAFRT AqT qs:m?wxr. ¥ @er ad
%a‘rw'ﬁfara— rrég* Ao
UwoSto § (AT 98 (Wi UE T 9T
300 & 400, ch & %«Tr S
ar s qaqr(:f T SN SWR E
g adT ga ¥ F LIRS
o * TR 97 @ R SEAT
g & T A 5T 7IrE F wiw
FY | A IFGEITH  FTQIEA F
FAWT £ ¥\ IWN o&W & . .

v oy

*Expungéc? as ordered by Chair,
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THE VICE-CHAIRMAN (SHRI
GESH DESAI). ¥ will not allow any
allegations by name.

ot v maew tag . 72 UHINTE
| W9 S T AR

~

T& 2

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). The earlier allegations
by name will be expunged.

Y wgl 9% F|TE ARG AL A
IAFT ATT FEl Aw ATT 8

s Tw waaw tag ¢ w0 gET
fqady g7 a”Tﬁ'rf | g dmr gl 9%

qgeT A & Frgr m‘x g, T
Y F AT qE wF
THE VICE-CHAIRMAN  (SHRI JA-

GESH DESAI): No. Th, House will go
according to the Rules of Procedure.

EH AW AE-
(smauT)

sy T wauw &g -
g &, Hiw gardr .

TN (N suA %mé)
S oaEt AE g, A% AW TE A0
g . . . (swEEm)

st Tty wagw fag

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): This cannot be allow-
ed to go on record. ¥ will not allow it,
I have told you again and again, I
will not gllow any allegations o be
levelled against anybody. If notice is
not given to Chairman, I will not allow
it because they cannot come and de-
fend, I cannot gllow it. No,

sy TR wadw fag : S A9 399
ST HUEIR 8, I 9% am' S YT
AteinEd s €, A1 31F §, AT
T A me”r* Oty ¥, TEH w9
gga # & Towre agt @r. L . ("aw)

*Not recorded.
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ITENTEAN (0 Swiwm i) ¢ eF

gIIF T 4TI HY T gIN TFAT E )
I have given the ruling earlier also. I
cannot allow such a thing,

st T wagw fag : wowr wg §
Fra €T 9T AT I |

ITEWTTE (ot im dmiE) ¢ aE
Tw T & 2WEw, TEw W

fafme & @ T =@ gsar o
You bring it by some other motion g

faega vw gy & 1

The last point now, Please help me.

Please co-operate with me,

ot T WAy fag : A S @
I%d W ¥ HrET 4% <@r & adiw
gAH & AR SEH Fuafan grdrd
# mrowy gamar wgar § w ooad
gafar #r oo & T 21 arda
F1 FrouwoeSto 7 (swgaw) =T
ERIT § WM @Al & ;WIT &R
qOAFIST & e Fv oser f&5ar )
T Fgu o6 ag 1 R&rs g ogen
ar 21 wds & dlo FV Glo Txo &
TEIR T AT JA FI AT T 9,
I 9F5T H A, FZT AT AIAATST F,
IRt ST T'qr war g

& =gar § & 2097 FedlonTdo
EIT S #<E T & 98 #iwoar
fanre serrar war W ag F47 S@ar
war & 7

THE VICE-CHAIRMAN (SHRI JA-
GTSIT DESAI). No. ¥ will no* allow.
Nothing will go on record. Pleasg co-
operate with me. Instead of seven
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minutes, it is 13 minutes now. You
cannot go on like this,

s TR wuw tag : a9 Fa@ oF
AT =ge | F FAGT RAT S S
zq 417 & f9C mamr 37 wgar g
f ag 9g1 X AW 9T T IBAT
argy &, atwT fage ¥ 3F swe &
@l 2\ 9a fagre & wiwar feg
FI ARET T F (@ QHAT T4
qET ¥ HCH IS, AT AT THER AN
SAAT T GG, AlFA SUET 7L L
FIT ATE, Iq7 agt & AIHAT QT
FIATIET F T AT quuafag #r
org fgar, sa & #TaE @R ¥
FET 97 % IaF) I8 FE@T g AR
ag are AN TG F A, FIA ACHAT,
s ArEaT, foer wriwan, gaw @
¥ MW g IWIT AW TIUEE W A
& =g gard a7y 3, SfFT gar 9w\
v ag saz war

§ 9919 HAT ST & FFAT AEM
for 29 1T § SART TIATHT (9@ H
FreT g5 2 % ag wri%ur A g9m
FT FTR A€ W7 &1 %aT wifwar
9% JGHT & grA (A, a7 SAFar AR
za% for augm M 39 717 F fqo
SR TGAT FJA AT AT AT §F
g9 g, 9% 9% 94677 § | ;AT 7
wifar &, aowfag de &4y,
TAA FT 99 g7 FT I, a1 ga &9
HTU RIFAT 31% I FICAT | G+ |

THE VICE-CHAIRMAN (SHR] JA-
GESH DESAI. vou have made your
point.

Mr. Minister.,

THE MINISTER OF STATE ¥N THE
DEPARTMENT OF REVENUE 1Ny THE
MINISTRY OF FINANCE (SHR¥ AJIT
PANJA): Sir, even the last speaker,
Mr. Singh, made forceful arguments,
and I am grateful to the hon, Mem-
bers for giving exposure for the two
days so far as I am concerned
to variqus points,



297 Finanee

[The Depaty Chairman  in the Chair]
Hon, Memberg might remember—if I
take the hon. Members’ ming to 4th
December, 1985—in this very House the
Seventh Plan was presented and it was
blesseq by the hoh. Members, In poth
the Houses unanimously blessings were
obtained. Therefore, so far as the
Seventp Plan document is concerned
blessings of the people were obtained
for it, That very document gives the
details of the targeis to be achieved
by the Government. When we have
completeq four and a half years and
now are in the last year, we hayp o
fing out whether the Government has
succeedeg or not in achieving its tar-
gels, We have (o examine each
of the factors. and targets to
fing out whether the Governmeni has
been abie to achieve them or not.
1 am fully aware of the fact that hile
doing so it does not mean that other
points should not be discussed, But
that is the main Bible on which the
Members of both the Houses unani-
mously gave concurrence ang there-
fore, the Plan got the blessings of the
70 crore people of the country,

The first thing which the Seventh
Plan document stated was that the
over-alll growth should be 5 per cent
per annum over the Plan period. The
hon. Members knoy that in the first
year it was 5.1 per cent. In the second
year it was 3.8 and in the third year
it was 3.6. Now it is 9 per cent., Those
two years were the worst drought
years. That is why the targets could not
be reached guring those two years. But
our people worked harg and growth
rate of 9 per cent has been reached
showing a clear indication that we
are going t{o over-reacp the target of
5 per cent at the end of the Seventh
Plan.  Therefors, it this is the overall
growth of the economy, J don’t think
some of the Members were right when
they were painting a dark picture of
our economy. I don’t feel there is any
question of depression in the mind of
the people. T am also clear our eco-
nomy at present is on a firm footing.
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I g0 to some specific examples. Let
us take industrial fransport ang infra-
structure sector. It is in the document,
Therefore, there is no questjon of any
argument coming in. The target of ce-
ment production was fixeq at 49 mil-
lion tonnes. We are going to reach that
target, The fertilizer production was
visualised in the Seventh Plan doccu-
ment. So far as the nitrogenous ferti-
lizer is concerned ouy target was 65
million tonnes, Quy workers are going
ty produce more than 656 million
tonnes. As per indications ang figures
that we have obtained up till now,
so far s the phosphatic fertilizer is
concerned, the target was 21.9 million
tonnes and we are going to produce
more than 21.9 million tonnes, Let us
come to saleable steel ang pig iron,
The target for saleable steel was 12.64
million tonnes and for pig iron 1.06
million fonnes. We are going to reach
that target. Target for crude oil was
34.5 million tonnes and we will reach
that target. We will also reach the tar-
get of 32,7 million tonnes for the pro-
duction of petroleum porducts,

Now there is another indication
which senior hon. Members and ex-
perts in economics will find out from
this. The railway freight which shows
the commercial movement, when arti-

cle 301 of the Constitution states:
SRR L

%, . Mrade commerce <and intercourse
throughout the territory of India shall
be free.” under that one of the indica-
tors is the railway freight and that,
Madam. will exceed the target of 340
million tonnes. In coal production
there are some difficulties but still
we are going to have 222 million ton-
nes and the target capacity of power
sector is also expected to be  achieved.
These are the main indicators by
which we can find that the Seventh
Plan document which got the bless-
ings of this House and the Lok Sabha
has been written down like our writ-
ten Constitution and if the Govern-
ment has succeeded in nchieving the
target and overreaching them 1 do not
think that there is any question of any
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[Shri Ajit Panja]

concern as expressed by some hon.

NMembers,
Let us go back to agriculture,
Madam. Despite two very severe

droughts and also floods—the act of
God, the natural calamity took pilace
in a number of districts, crop produc-
ing districts—even then we are goirsg
to reach the targeted figure and {hal
is 175 million tonnes of tfoodgrains.
Madam, this is the work done by cur
farmers, the cultivators in the iietas.
What the Governimient have to do is to
see that proper seeds go there, fer-
tilizers go there, subsidy is properly
utilised, they get some sort of modern
mechanism, they get pesticides in
proper time so that the production of
foodgrains can be increased. They
have succeeded. The cultivators in the
fileld who have elected us have su:-
ceeded in reaching the target of 175
miiiion tonnes.

This entire agriculture is in privafe
sector. I'ne people have succeeded in
reaching the target. We in this House
being the representatives of the peo-
ple are saying that we have not attain-
ed anything. It is they, Madam, who
have produced 175 million tonnes of
foodgrains, Should not this House re-
cognise this and give congratulations
to those farmers who are working in
{he fields with their blood and sweat?
When there were no rains still they
maintained the growth rate. There was
such a time in 1978 of much lesser
intensity of drought than in the last
two years. The growth rate, Madam,
at that time, if you look at the book
has gone minus. In spite of that peo-
ple of India worked hard and in spite
of drought the percentage of growth
rate has been kept at 5.1, 3.8 and now
9 per cent. Therefore, the average
comes to target figure to he reached.
What has the Government done under
the feadership of Prime Minister, Shri
Raiiv Gandhi? As soon as the drougnt
came, a Committee was formed. I was
fortunate to become a member of ihat
Committee and every week entire
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monitoring of affected districts was
taken. Every week arrangement was
made to see that the District Magis«
irates were allotted drought relief
work. Every week details were ob-
tained and specific accountability was
given to several officers from Agricul-
ture, from Fertilizers side, from the
Fooqd Department and various other
Committees started functioning., That
is why it did not go minus. Buf in
1978-79 if the records are seen, ihe
minus growth rate was maiatained,
production almost became nil. Reserve
food had to be eaten up. This wa®
the condition.

Now, Madam, so far as exports are
concerned, let us take another indica-
tion. In the last four years exports
have increased at a record rate of 76
per cent and our trade deficit as a
percentage the Gross National Procuct
declined from 3 per cent during 1986-
87 to 2.5 per cent in 1987-88 and was
contained at that level during this
current year also. Therefore, exporf is
also increasing. Hon. Members rightly
commented that more of imports is
done than exports and that is eating
up the benefits given by exports. We
are taking steps to see that the voluma
of imports is reduced. Imports should
be made only on the advice of experts
and only when they are absolutely
necessary, To achieve this, the qua-
lity of Indian products has to ba
raised and brought to such a level
that in international markets we be-
come a good seller. All those things
which are not available in India have
to be imported to produce quality
products so that they become accep-
table to buyers in foreign markets.
Nobody ‘will buy things which are less
in quality compared to other competi-
tors. We are tring to find out a golden
mean sp that the benefits of exports are
not lost and development is not ham-
pered. We are {rying to see that it
does not incerase the deficit or reduce
the foreign exchange reserves.

Madam, then I come to Plan Out-
lay. In real terms, the actual Plan
Outlay in the Central sector for the
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<eventh Plan would be around 115 pe:
<ent of the original Seventh Plan Outl~
lay. Where is it coming from unless
reople are working and they are paid
for it, unless they pay taxes? People
are earning and paying taxes and ihal
_ is why we could go up 115 per cent
of the original Seventh Plan Outlay.

Now, I come to the last but not the
least point, We should not take into
consideration a particular year or tive
years only to see the country’s growth
better. In the Sixth Plan period, ihe
growth-rate was 5.2 per cent. In the
Seventh Plan period, we are going to
reach more than our target and taat
is wny, now the Planning Commission
is thinking of fixing the Eighth Plan
target at a growth rate of six per cent.
Kindly see the confidence createg by
our people by hard work. This shoula
not be lost sight of. That Is why they
are now looking into the details to fix
six per cent. Madam, I had the
opportunity and I was fortunate to
place the Seventh Plan before the
Houses and also had participated in
the debate in  1985. I examined it in
detail. A dark picture of the futnre
is shown by some hon. Members, some
of them being senior Members, I just
want to refresh the memories of those
hon. Members. I would request them
to see the Seventh Plan when they
go back home and find out wha: I
had said then. Each of the indicators
thera in the Seventh Plan is now ac-
ceptable in the present econcmic
world, throughout the world. It is
accepted throughout the world that
India is on a firm economic ground
and there is no second thought about
it.

Now, Madam_  there are certain
points raised and rightly, by Thon.
Members about the external debt. We
are not sleeping over it. We are
watching it very closely. We are see-
ing how that could be incurred with-
out being at the cost of the country,
that is, without going towards the
debi-trap as it is called. Economists are
working on it. Mr. Morarka has asked
me what the cut-off line is where we
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will find that we are really in debt-
ap.  As Mr. Morarka himself knows,
there is no fixed point as such. But,
ordinarily, what is taken as the cri-
terig 1S that the debt-service in rela-
tion to current receipts should be only
around 24 to 25 per cent. If it is 24
to 25 per cent. then there is no cause
for concern, as alt present advised by
economists. We have been able 1o
pay the debt-service. When 1 say ‘we’,
please always do not take it as the
Government. If we say Government,
you will immediately talk of Congress
Partv and say, no, no you are not
doing it. It is the people who paid for
it. The party which formed the Gov-
ernment is managing it well under the
leadership of Prime Minister Rajiv
Gandhi. But it is the people who are
paying for the development which is
taking place. There is no cause for
caoncern but we are certainly alert on
this subject and we are looking intc
all the facts and figures, all the indi-
cators, to see that the country is pot
in a debt trap.

Deficit financing was commented
upon by the honourable Members.
Deficit financing is part of economic
activity. Some economists say a defic:t
budget is good for a developing coun-
try. Some say, no, it is zero budget.
Honourable Member, Mr. Kulkarni,
rightly pointed out one small news
itemy and I checked it up. It was
about the deficit which was projected.
What would be the deficit? The deficit
was 7940 crores. Again the people of
India pald. Government on the expen-
diture side managed well and when
we took the final account at the end
of the last financial year we foundi
that the deficit had gone down by
2000 crores more. Therefore, the pre-
sent deficit is 7940 crores minus 2000
crores—594¢ crores, Thig is the deficit, . .

SHRI A. G. KULKARNI: How d:d
the miracle happen?

SHRI AJIT PANJA: Tt is not a
miracle, I 'will readily tell you. It is
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chunk of revenue which
comes from income-tax, customs and
excise duty. 1 will give you certaln
figures. I will give you a comparisen
of last year and thig year. Last year
1.4.87 to 31.3.88 and this year 1.41.88
to 31.3.89; Customs revenue last year
was 13,635.75 crores; this year 15,656.16
crores, The percentage of increase is
14.81 over the estimate—58 crores
more than what was asked for. Now,
revised estimate of central excise was
of quite a high mark. Even then 1 am
proud of the officers not only in North
Block but in the field formation also.
In the field formation in this vast
country each one has proved that he
has worked, people paid for it. Unless
there is voluntary compliance with
the law, our officers cannot go with
police action everytime. It is the
people who have complied with it.
They paid for it. And the policy of
liberalisation taken wup by Prime
Minister Rajiy Gandhi ang also the
theory of negotiation and persuasion
paid, It is not that we want to make
a show-piecz cvery time as was done in
1985. Everyday newspapers used {0
come out with one or two big names.
“Government has gone and searched
$0 and s0, so and $0,..” but resulting
in nil yield. I can just give you one
or two comparative figures. 1985-86
premises surveyed—it is well known
that the tax base has to be broadened
—premises surveyeq in 1985-86 165911
and number of new assessees found
1,05,688. In 1988-89 premises surveveld
6,75,640 anq new assessees brought on
record 5.33,028. It is not that in these
three years all of them have beccme
income-tax paying.

the main

lost
sight of and a tendency fo indulge in

Therefore, the basic work was

gimmicks in the newspapers wag there

....{Interruptions). ..

SHR{ YASHWANT SINHA (Bjhar):
Just a minute, Mr Minister, if wvou

can yield ...
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Bill, 1989 304
SHRI AJ¥T PANJA: You can ask
after 1 have finished.

SHRI YASHWANT SINHA . Becauge
you are referring to two figures. ..
(Interruptions), . .

THE DEPUTY CHAIRMAN. Mr.
Sinha, the honourable Minister is not
yielding.

SHRY SATYA PRAKASH MALA-
VIYA: No. He is yielding ...(Inter
ruptions)

SHRI YASHWANT SINHA. No,
Madam, I think he is yielding
{Interruptionsy. . .

SHRM AJIT PANJA: I have not

vieldeq ang that is the difficulty.
{Interruptions)... I will certainly ans-
wer after 7 have finished,

SHRI YASHWANT SINHA: What s
wrong in just yielding for a moment?
... UUnterruptionsy.. .

SHR] JAGESH DESAI. Mr Sinha
he has quoteq only some figures,£ You
ask later on....([nterruptionsy,. .

SHRI YASHWANT SINHA. This is
just a parliamentary courtesy and he
can yielg for a minute. It is not a
question, ¢f figures alone. He is quoting
some figires as if {here were two
regimes. I cannot understand the atti-
tude of this Government at all . ..
(interruptions).. . Were there two  re-
gimes then,.. (Interruptions) . .

SHRI AJIT PANJA. What is wrong,
if 1 say that there were two different
figures? .. (Interruptions)...

SHRI YASHWANT SINHA: What
are you alluding then; Was it not un-
der the same regime? Are you des-
troying the same Governmento
(Interruptions). ... Don’'t you have col-
lective responsibility? Then you must
own these figures. If there was col-
lective responsibility, then you must
own these figures. You can’t say that
before a particular year it was so
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much and after a particular year it was
much. lift was in the same regime....
(Interruptions). ...

SHRI JAGESH DESAI: He was

only comparing figures ....(Interrup-
tions). ., .

SHRI AJIT PANJA: Collective res-
ponsibility is certainly there, But the
person who goes there as their leader
is a strange ped-fellow on the other
side . . . (Interruptions). ...

SHR] YASHWANT SINHA. He did
not become a strange bed-fellow when
he was with you? He was the best man
to be the Finance Minister of this
country when he was with you and
suddenly he has become a  strange

(Interruptions). ..

SHRI AJNT PANJA:. Madam, he is
their great leader .., (Interruptions)

SHRI YASHWANT SINHA. Vou are
totilly obsesseg with one person and
thot is the whole trouble, Even in a
diszussion en the Finance Bill, you are
totally obsesseq with one person..,.
(Interruptions). . . .

SHRI AJUT PANJA. Madam, I am
not obsessed. He is their leader and
whatever he says all the parties go
by that including the CPT(M) ....{In-
terruptions).... And Madam, this is
th- performance. Individual Indian
citizens, ....(Interruptions).... N the
hoourable Membey wants, I can read
out the details. Individual Indian citi-
zens were hgrassed thoroughly during
that time . {Interruptions).... and
shaaiy we comment of that now. . .
(Interruptionsy. . ..

SARDAR JAGJIT SINGH AURORA
(Punjab): Madam, ...(Interruptions)

THE DEPUTY CHAIRMAN. Excuse
me, honourable Members. Sardar
Saheb, please sit down. When the
Minister is on his legs 1 will not
alloy, any cross-talk,. All of you, please
sit qown, Whep, you all were speaking,

% sIAY,
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: T
he was listening ang you have to listen
to him now.

SHRI AJIT PANJA:. Another fisure

also ¥ can give to the honourable
Members. . . (Interruptions).. .

SHRI M. 8. GURUPADASWAMY
(Karnatakay: Madam, may I remind
the honourable Minister that the
methodology of gassessment has been
changed and, pecause of that, you are
having more assessees now. Now, all
assessments are summary gssessments,
Now all assessments arc summary
assessmeuls which was not the case

before. . .. (Interruptions). ...

SHRI AJIT PANJA. That is not
correct, We have no new methodology.

SHRIl M. S . GURUPADASWAMY:
You have taken away the staff from
assessment and scrutiny ang all that
and put them in investigation.... (In-
terruptions). ...

SHRI AJIT PANJA: Not at all, not
at all. 1 am giving you the comparative
figures. It is not merely a queslion of
staff. There is g certain reasopn, for the
increase ang that is why it has in-
creased. I can give you some figures..
(Interruptions)...

SHRI A, G. KULKARNI. If more

money is coming, what is wrong in
that?

SHRI AJIT PANJA. U am saying
that more money is coming. The
people of India are paying money and
they are watching our work... (In-
terruptionsy ...

SHR] M. S. GURUPADASWAMY:
Y am only saying what the reason for
this is and I am saying that the basis
has been shifted, That is all

THE DEPUTY CHAIRMAN. Let
him finish his speech first. He has
given the reasons, But you are not let-
ting him speak. Please let the Minister
speak.

SHRI AJIT PANIJA: ‘Madam, the
honourable senior Member is perfectly

right. He is perfectly right ang with
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all humility, Madam, 1 will say that we
nave snitled our metnodology that we
have snifteg our metnodoiogy  from
causing harassment to indiviaual per-
sous to greater areas where we get
more couection ol revenue and that is
how we have shifted the tocus!

Madam, I pave given figures relating
Lo 1ndirect iaxes. NOw, coming to
wllecy Laaes, 1 wOouwQ oswuilil ullal witid
regarg to corporation tax, last year,
It was Ks, 3,494,92 Croreg and this
year it has gone up to Rs. 4,333.62
crores and the rate of increase is 26.3
per cent. In the case of income-tax,
last year it was Rs. 3,187.08 crores
and this year it has gone up tO
Rs, 4,271.95 crores and the rate of in-
cregse s 34.04 per cent. ‘The total
comes to an average rate of increase
of 30 per cent over the previous year.
Madam, a comment has been made by
some of the Mempers about the steps
taken by the Government apout tax
evasion. We haye taken several steps.
I do not want to take the time of this
august House. But A can state some of
the figures, Madam,

So far as the Central Board of Ex-
cise anq Customs is concerned, the
average value per seizure has gone up
by 63.18 per cent. Explaining this
Madam, that means that it is not tak-
ing place at random. Whenever we get
any information, we are having it
cross-checked, the intelligence is work-
ing in a right manner, and after get-
ting certain we are striking there. ‘That
is why the ayerage value per selzure
has gone up by 63.18 per cent. Madam,
the seizure of gold has reacheq an all-
time record. It has gone up to 246,79
per cent. Last year it was Rs. 76.25
crores with 2388 kg. This year it is
8086 kg., and the gold seized is valued
at Rs, 264.43 crores. The percentage
increase is 246.71. This credit goes to
implementing modern gadgets various
metal detectors ang also training the
Customs officials in such a manner
that the vyarious mechanisms adopted
by the guld smugglers could be exa-
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mineq properly, ang in view of other
gadgets also, like night vision binocu-
lars cross information of various intel.
ligences, etc.. that has been made
possibte.

Madam, detention under COFEPOSA
has gone up. The actual number of pel-~
sons detained was 870 last year. This
year it is 1111, The percentage in-
crease is 27.70. Many of them are gold
smugglers and drug traftickeers., go tar
as direct taxes arg concerned Lhe
value per seizure has gone up from
Rs, 1,71,000 to Rs. 2,03,000. The per-
centage of increase is 18.7, Concealed
income surrendereq through searches:
last year it was Rs. 147.49 crores. This
year it is Rs. 249.36 crores, The per-
centage of increase is 69.06. average
surrender of concealed income pet
search was Rs. 1,74,000 last year, This
year it is Rs. 3,32,000, The increase
rate, for the information of hon. Mem-
bers, is 90.80 per cent, The number of
prosecutions launched last year was
7036, This year it is 7428, The increase
is 0.91 per cent,

Now, these are some of the figures,
Some of the hon. Members also com-
menteq on narcotics drugs. I would
just citt the percentage withoy:  go-
ing into details. The eradication ot
illicit cultivation has gone up com-
pared to the years before by 157.48
per cent Disposal of confiscateq goods
has gone up by 137.10 per cent, Why
I say so, Madam, is because hon. Mem-
bers will realisg that those who ave
working unless they are encouragen,
will feel depressed. These are the facts
on record. Ang this T am stafing in
this very House. Therefore, when
those people, those officers ang men,
why are working in the field forma-
tions made it possible, that has i be
recognised, in my submission. Other.
wise they will feel gepressed, Ra-
wards we give. But a word of appra-
ciation by the Parliament is much more
than financial reward given to the
officers. Madam many of the hon,
Members askeq why the exemption
limit of Rs, 18,000 is not raised. We
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applieg our mind to the various sug-
gestions which the hon. Member gave
in this respect, but we could not dp it
As the Members haye already seen,
some benefits have been given, It ap-
pears that out of 70 crore people in
India, only 70 lakh persons are tax.
payers, Hon. Members will kindly
realise it. If we increase the limit to
Rs. 20,000, immediately g lakh peopla
go out. Now the hon. Members sug-
gesteq that the tax base has to bhe
broadened, We are doing so, Rightly
we have taken that point. But imme-
diately 9 lakh people go out, If the
limit is increased from Rs. 18000 to
Rs. 25,000, the revenue loss would be
550 crores of rupees approximately,
We considered all this. Hon. Members
will appreciate that because of this
limit of Rs, 18000 there is Section 80C
and onwards py which they get some
relief. There is saving made by them.
We raise it to Bs. 20,000 or
Rs. 25,000 then immediately that sav-
ing will also fall because they won't
save at that time. That will also affect
the individual human being,  Money
grows oui of saving, That is the law
of economics. Savings will be affected,
Kindly remember it.

SHR} RAM AWADHESH SINGH:
What is the total receipt from Income-
tax?

SHRI AJIT PANJA. There will be
not only the loss of revenue but say-
ings will also be affected. U5 the Gov-
ernment not aware that there is ims
flation; Hon. Members made com-
ments that there is inflation,

st vw wadafay : e faa
are g TEw, ag qqEy |

graaafs : W FE ¥ 93
Wifsg 1 fwE ¥ w7 war 0

it TR wanw fag : €Y g ad,

%® fag 99 @ g
SHRI AJIT PANJA. Writing makes
a man perfect and yritten things pre.
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vail ovep the oral words, Therefore, 1
am handing this over to the hon
Member,

THE DEPUTY CHAIRMAN_ After
the speech is over.

SHRI AJIT PANJA: Madam hon.
Members made a point about in-
fAlation. I Qo appreciate it. We are
also fully aware of it. Therefore,
certain reliefs have been thought of.
1 have jotted down four reliefs which
have already been given. Firstly, in
order to give relief to at least some of
them, the guantum of maximum stan-
dard deduction was raised from Rs.
10,000/~ to Rs. 12,000/— and the rate
was increased fromy 25 per cent to
33-1/3 per cent. This has benefited a
large number of assessees. This sear
too, the basic rate of tax in the first
bracket has been reduced from 25 per
cent to 20 per cent. This will ensure
a relief of Rs. 350/- to all persons
having taxable income of Rs. 25,000/~
in a year. The third is that no sur-
charge has been imposeq on them.
Surcharge is over Rs. 50,000 J— There~
fore, this is also another relief which
has been given to them. Fourthly, if
individual tax-payers get proper advice
and apply their minds properly, there
are certain deductions which they are
entitled to wunder 80CC. I am {fully
aware of the fact that much saving
cannof be made. But some saving zen
be made.

SHRI JAGESH DESAI: This is not
only now. This is for the last 10 years.
If you don’t want to give, don't give.
But this is no relief,

SHRI AJIT PANJA: I don’t think it
‘was available last year. The relief in
tax from 25 per cent to 20 per cent
has been given this year. It was not
there last year or for many years.
This year, they are getting a benefit
of Rs. 350 on an earning of Rs, 25,000
annually.

SHRI JAGESH DESAI: I am talking
of deductions.
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SHRI AJIT PANJA: I am taking it
as a whole, This is the package avail-
able. And, therefore, the Government
is aware how much inflation might
effect. Madam, so far as the saving
habit is concerned, I have already
commented upon it.

SHRI SUKOMAL SEN (West Ben-
gal): One point is that people are
compelled to save. But they remain
starved. That is the problem.

SHRI VITHALRAO MADHAVRAO
TADHAV (Maharashtra). This is his
Jrivilege to reply....

SHRI AJIT PANJA: Mr. Subra-
manian Swamy charged pointedly thal
no step is being taken...

THE DEPUTY CHAIRMAN: He is
not here to get his reply. His charges
are all discharged.

SHRI AJIT PANJA: To go on re-
cord, he pointeq out one rent of
‘Indian ~ Express’ being taken, and
whether it is disclosed. I make 1t
clear before the House that not only
the ‘Indian Express’, wherever any
evasion information is coming to us,
we are actively taking steps and 1
have given the figures. So far as the
‘Indian Express’ is concerned, the
Express Group as it is called, their
Associates have admitted a concealed
income of Rs. 81.72 lakhs as concealed
income when search and seizure took
place. The estimate made by the
Income-tax Department exceeds Rs.
113.75 lakhs. But they have admitted
a concealed income of Rs. 81.72 lakhs.
The Officer in the field formation has
initiated re-assessment, and as re-
gards action for launching prosecutiorn,
if he finds the case is there for laun-
ching prosecution, prosecution will be
launched. In the case of the Indian
Express Newspaper (Bombay) Private
Limited for 82-83 and 83-84, in the
month of December, 1988, the assess-
ment was made, and it was completed
adding an amount of Rs. 30,59,278
which represented the national debit
to the newsprint consumption account,
interest of Rs. 43,93,000 was also dis-
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allowed on account of interest-free
advances to sister concerns. They
make interest-free advanceg to sister
concerns. Penalty proceedings for con-
cealment has been initiated, as Mr
Swamy made the point, after getting
the inforamtion. Prosecution has been
launched for the failure to deduct tax
at source as 'well ag for non-filing »f
wealth tax returns. The prosecuticn
for non-filing of wealth tax returns
however, has been stayed by the
Bombay High Court. The Attorney
General has advised against the filing
of SLP in the Supreme Court, but we
have given notice t{o our lawyer in
Bombay to see expeditious hearing ot
this case Dbecause it is an inferim
order and the Supreme Court <does
not many times interfere with the
interim order passed. So, we want to
get it disposed of as a whole. Now,
Madam:, it also appears that 85-86
was completed in February, 1989, and
2 total income of Rs. 4,58,90,770 has
been assessed as againt ‘nil return’.
They filed a nil return.

SHRI JAGESH DESAI: Against nil
return?

SHRI AJIT PANJA: Yes, against nil
return. I do not want to go into the
details.

Another point made by Mr., Subras
manian Swamy is the Traders Private
Limited. It apears that although 1
newsprin{ business of the Indian Ex-
press, they entered into loan transac.
tion of a Company by the name ot
Banthias of Calcutta we got informa-
tion and it is under investigation. A
search was  organised in Calcutta on
the 16th February, 1989 against the
alleged loan creditors. In this case of
the search, Banthia has confessed thal
he gave ‘hawala’ loans and arranged
bogus loss for the companies of the
Express Group. As a consequence,
assessment proceedings of the Indian
Express Newpaper (Bombay) Private
Limited, M/s. Express Newspaper
Limited and the Traders Private
Limited are being opened for a number
of years. Assessment  for the
assessment year 1986-87 has been



313 Finance

completed on the total income of Rs
45.33 lakhs as against the nil income
returned by fHe assessee. Concealmen:
proceedings  have been initiated, Just
noy I got the information, aiter Mr.
Swamy made the point. Prosecution
proceedings have been launched ¢n
30th November, 1988, against the com-
pany and its directors for default rela-
ting to deduction of tax at source.
The number of such prosecution com-
plaints filed is 14. In the month ot
January 1989, prosecution proceedings
under section 276(B) read wilh
section 278(B) of the Income-Tax Act
were launched for failure to deduct
tax on interest due to Indian Express
Newspaper Bombay Private Limijted
and accordingly 10 complaints were
filed on the 5th of January, 1989, in
the Court of Metropolitan Magistrate,
Bombay. Madamy, this is the point
made.

Then another point made is aboul
the Express Newspaper Limite:s,
Madras. To put the record straight
wer hive launched prosecution procee-
dings because we found that while
framing assessment, the assesing
officer collected circumstantial evidence
to the effect that sale consideration of
the property was under-valued to the
extent of Rs. 15 lakhs. It has also
been held that the loss on share trad:
ing to the tune of Rs. 20.24 lakh:
allowed under the original assessment
was spuricus and at best sneculative.
The trtal addition is Rs. 65.5 lakhs.
Concealment and  pemalty  proccedings
initiated, Prosecution has been laun-
ched but a stay has been obtained in
the Madras High Court and the Coun-
sel has been asked to get the stay
vacated by making proper application.

1 do Nof think there is any other
point’ made. Yes, there is one more,
Mr. Ram Nath Goenka, Madras, for
the assessment year 1985-86. The tota)
income has been assessed al Rs. 19
lakhs as against the total income of
Rs. 28,950 only returned by the asses-
see. Penalty  procezdings for conceal-
ment of income have been initiated.
Bank accounts of the assessee have
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been attached for recovery of income-
tax of tax arrears. Assessments for the
assussmiva year 1980-81 to 1983-84
have been reopened for the assessment
¢f income, which have escaped assess-
ment. The Commissioner of Income-
tax has been directed to process ihe
case for prosecution in consultation
with the Standing Counsel.

SHRI A. G. KULKARNI: Mr. Minis-
ter, how much time it will take to
expedite the whole process?

SHRI AJIT PANJA: Mr, Kulkarni
will kindly realise that here in our
Indian law there are courts, and there
are proceedings. We cannot abolish

rourts, and Madam, thesg are done by

the field formations of the Income-
Tax Department operating from
Madras, Bombay and other places.
They are the authority. They are in-
dependent under the statue. The Com-
missioner is independent under the
satute, Therefore, no direction from
the Government can be given. It is for
them to see that it is exveditiousiy
done. What we do is monitoring to
see that there is no inordinate delay
and avoidable delay could be avoidec.

SHRI A. G. KULKARNI: You see,
thousands of crores are locked up in
legal battles

SHRI KAMAIL MORARKA: These
cases will not be over in the life-time
cf Mr. Ram Nath Goenka.

SHRI A. G. KULKARNI: I do not
know whether they will be over ot
not. Are you an astrologer?

SHRI = SOHAN I.AL DHUSIYA
(Ulttar Pradesh) : Madam. I want to
have a clarification. I want to know
from the Government whether the
Government has adopted any deter-
rent theory to discourage theft in
income-tax or js it the same as last
year?

SHRI AJIT PANJA: The position is
as per the law ‘which has been recen-
tly amended in both the Houseg and
that law as at present stands provides
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that if there is a voluntary disclosure
and if they admit the income within
the time allotted under law in that
event some benefit is given to thei.
That  provision is  already there.,
Nothing new has been other then what
has been done in Parliament. We can-
not ameng the Act by notification.
These are the things provided under
law and the steps have to be taken
accordingly. Madam, I do not want to
repeate, but these things show that
whatever income-tax was targeted
was exceeded. One important opoint
was raised by Mr. Morarka as to
why not this retirement scheme bene-
fit should go to the vrivate sector. We
also examined it having received vari-
ous representations. But it appears
that these are gnly meant where there
are rules framed for payment of
salaries, Otherwise there will e no
guidelines, So far as the private com-
panies are concerned, there are no rules
framed undey a statute. So there are
no statutory guidelines. Wherever there
is statutory guideline, which means
Government employees, this has been
brought into operation.

I think these are all the points made

by the hon. Members. There was one
suggestion,

SHRI A. G. KULKARN]: What
about the’ Indian Recruit? I quoted
about Indian Recruit company, that
is, Reliance Industries. What hapren-
ed to it? You are avoiding it. In your
letter you avoided it and in the reply
you are avoiding it. That company has
sabotaged the entire democratic sys-
tem. What are you going to do?

SHRI AJIT PANJA: 1 strongly
object that T avoided anything. To all
the three letlers written to me by the
hon. Members, in hot haste, after get-
ting the information. I have replied.
The hon. Member has referred *the
matter to the Chairman. So T am wait-
ing for the orders of the Chairman. I
cannot answer it now.

THE DEPUTY CHAIRMAN: We
have constraint of time.
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SHRf AJIT PANJA. Only one point
more I must answer, and that is of
Mr. Morarka. He raised the point and
suggested to reduce the rate of tax
at entry point from 25 per cent o
10 per cent.

SHRI JAGESH DESAI: I gaid five
per cent,

SHRI AJIT PANJA: On 10 per cent,
the additional revenue loss, Madam,
is Rs. 220 crores. At the present
moment when we have to look after
so many things about revenue impli-
cations, we have to see that our
revenue is as much as possible.

So far as poverty alleviation is cons
cerned, percentange of people living
below poverty line has declined from
51.3 per cent in 1972-73 to 37.4 per cent
in 1983-84. Other figures have not yet
been obtained. To have g headlong
attack on the target created, Jawahar
Rozgar Yojna has been made and it
appears that in the current plan the
percentage of people living below
poverty line will come down to 30.
Therefore, with this rozgar yojna be-
ing completed, we expect—as this is a
target atfack on poverty—that there
will be sufficient reduction in the num-
ber of people living below poverty line.

The other point raiseq by another,
hon. Membey was whether there is
any IMF loan, . . .

sy R magw tag : 20 awde
q fwqar @0 qradfr, a8 T |
SHRI AJNT PANJA:. ....is being

discussed Mr. Chitta Basu raiseq this
point, No IMF loan is being discussed
‘and we are going in for repayment of
the loan....

oY 19 wauw fag : waAr gvaz
A RTOAT, 77 AT AW G0 6T YT
faaro v

SHRy AJIT PANJA. You want your
answer orally or in writing?

IURWITT
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SHRI AJIT PANJA. Hon. Member,
Mr. Chitta Basu raiseq the point of
great importance whether a second
IMF {oan s being negotiated, The ans-
wer is No. We are making the repay-
ment according to schedule agreed
upon,

With this I appeal {o all hon. Mem-
bers that the Finance Bill be passed.

SHET JAGESH DESAI. You have
provided for surcharge on income tax
and wealth tax but in the Jawahar
Rozgar Yojna you have imposed sur-
charge ¢n income tax and not wealth
tax.

THE DEPUTY CHAIRMAN: The

question is:

“That the BIill {o give effect to the
financial proposals of the Central
Government for the financijal year
1989-90 as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.

THE DEPUTY CHAIRMAN. We
shall now take up clause-by-clause
consideration of the Bill

Clauses 2 and 3 were added to the
Bill.

5.00 p M.

THE DEPUTY CHAIRMAN. We
shall now take up clause 4, Therg is
one smendment, amendment No. 1 by
Shri Kamal Morarka.

Clause 4 (Amendment of section 10)

SHR] KAMAL MORARKA: Madam,
1 peg to move.

‘That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made In
the Finance Bill, 1989, as passed by
the Lok Sabha, namely.—

(1) “That at page 7 lines, 4-5, the
words “of the Central Government
or a State Government” be
substituted.””

The question was proposed.

[9 MAY, 1989]

e
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SHRI KAMAL MORARKA. I want
to repeat it though the hon. Minister
has saig about this, I think all emp-
loyees should have been included in
this even if they are not covered by
the statute. Let him clarify whether
at least the public sector employees
are included ip this, They are also
not covereg by the statutory guide.
lines.

SHRI AJIT PANJA: The public sec.
tor 2mployeeg are not included in this.

THE DEPUTY CHAIRMAN: 7T shall
now put the amendment to vote.

The amendment (No. 1) was mega-
tived.

THE DEPUTY CHAIRMAN: The
question 1s.

“That clause 4 stand part of ths
Bill.”

The motion was adopted.

Clause 4 was addeq to the Bill,

Clauses 5 and 6 were added to the
Bill.

THE DEPUTY CHAIRMAN. We
shall now take up clause 7. There are
two amendments, Nos. 2 and 3, by
Shri Kamal Morarka,

Clause 7 (Amendment of section

324B)

SHRI KAMAL MORARKA: Madarp,
¥ beg to move.

“That the Rajya Sabhp recom.
mends to the Lok Sabha that the fol-
lowing amendments be made in the
Finance Bill, 1989 as passed by the
Lok Sabha namely ;.

(2) ‘That at page 8—

(1) line 22 for the figure “19917,
the figure “1989” be substiuted.

(iiy line 24 for the figure “1991"
the figure “1989” be substituted,”
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[Shri Kamal Morarka]

(3) “That at page 9, live 23, for
the figure ‘1991’ the figure ‘1989
be substituted.”

Madam, this is a provision which
have not understood. The explanatory
memorandum says that this is being
amended to restore the intent of the
legislature as originally provided,
This is in regard to the investment
allowance and the deposit scheme. But
this amendment will tak, effect after
two years, I do not understand why
it shoulg not be given immediate effect
from 1st April, 1989 ’

The question was put and the mo-
tion was negatived.

THE DEPUTY CHAIRMAN. I ghall
now put clause 7 to vote, The question
iS:

“That clause 7 stang part of the

Bill.”

The motion was adopted,
Clause 7 was added to ihe Bull.

Clauses 8 to 12 were cdded to the
Bill.

THE DEPUTY CHAIRMAN: We
shall now take up clause 13. There is
one amendment amendment No, 4 by
Shri Kamal Morarka.

Clause 13 (Amendment of section 57)

SHRI KAMAL MORARKA. Madam,
I move:

“That the Rajyaz Sabha  recom-
mend;s to the Lok Sabha that the
following amendment be made in
the Finance Bill 1989, as vassed by
the Lok Sabha namely:

(4) ‘That at page 11, tine 39, for
the words ‘“thirty three and one-
third per cent” the words “fifty per
cent” by substituted.” ”

Madam_ this seeks to give g little
relief to the widows of the deceased.

The question was put and the mo-
tion was negatived.

[RAJYA SABHA]
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THE DEPUTY CHAIRMAN. I shall
now put clause 13 to vote. The ques-
tion is-

“That clause 13 stand part of the
Bill.”

The motion was adopted,
Clause 13 was added to the Bill.

Clauses 14 to 26 were added to the
Bill.

THE DEPUTY CHAIRMAN: We
shall now take up clause 27. There is
one amendment, amendment no. 3, by
Shri Kamal Morarka.

Clause 27 (Amendment of section 5)

SHRI KAMAL MORARKA - Madam,
I move:

(5) “That the Rajya Sabha recom.
mends to the Lok Sabhy that the
following amendment be made in
the Finance Bill 1989 as passed by
the Lok Sabha, namely:—

‘That at page 16, lines 21-22, {he
words “of the Central Government
or a State Government” pe de-
leted.’ ”

The question was put qnd the mo-
tion was negatived.

THE DEPUTY CHAIRMAN. R shall
noyw put clause 27 to vyote. The ques-
tion is:

“That c¢lause 27 stand vart of the
7L

The motion was adopted.
Clause 27 was added to the Bill.

Clauses 28 to 51 were added to the
Bill.

THE DEPUTY CHAIRMAN: We
shall now take up the Fiprst Schedule.
There is one amendment, amendment
No. 6, by Shri Kamal Morarka,

First Schedule
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Statutory Resolution
President’s rule

SHRI KAMAL MORARKA: Madam,
1 move: 1

“That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance Bill 1989, as passed by
the Lok Sabha, namely:_

‘That at page 31, line 41, for the
tigure and word 20 per cent” the
figure and word “10 per cent” be
substituted.’ ?

This is in regard to reduction of
tax rate from 20 per cent to 10 per
cent,

The question was put and the mo-
tlon was negatived.

THE DEPUTY CHAIRMAN. ¥ shall
now put the First Schedule to vote,
The question is:

“That the First Schedule
part of the Bill.”

stand

The motion was adopted,

The First Schedule was added to the
Bill.

The Second Schedule, the Third
Schedule, the Fourth Scheduls, the
Fifth Schedule and the Sixth Sthedule
were gdded to the Bill.

Clause 1, the Enac'ting Formulg and
the Title were added to the Bull.

" 'SHRI AJIT PANJA:
move;

Madam, 1

“That the Bill pe returned.”

The question was put and the mo-
tion was adopted,

STATUTORY  RESOLUTION SQEEK-
ING APPROVAT, OF CONTINUANCE
OF PRESIDENT'S PROCLAMATION
UNDER ARTICLE 356 IN RELATION
TO PUNJAB

.- THE MINISTER Oy STATE IN THE
MIN¥STRY OF PERSONNEL, PUBLIC

61 RS—11.

[9 MAY, 1989]

re. continuance of
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in Punjab

GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHrI P. CHIDAMBARAM): Madam,
i move the foiiowing Resolution:

“"That this House approves the
continuanee in force of the Procla-
mation issueq by the President on
the 11th May, 1987, under article
356 of the Constitution in relation
to the Staie of Punjab, for a further
period of six months with effect
frcm the 11th May, 1989.”

As the House is awars, in view of
the then prevailing situation in Pun-
jab. Croclamation under article 356 of
the *Iemstitution in relation to the
State of Punjab was issued on May
11, 1887 on the recommendation of
the (iuvernor. Approval of the Lok
Sabha as well as Rajya Sabha for the
issue of the Proclamation under article
356 was obtaineq on 12th May, 1987.
The Legislative Assembly of the State,
whick was initially kept under sus-
pendsd animation, was dissolved «n
6th Niarch, 1988 on the recommenda-
tion rft the Governor.

As the lay and order situation in
the State continueq to be disturbed, ap-
prove’ of both the Houses of Parlja-
ment was obtained for continuance of.
President's rule for a further period of
six months with effect from 11th Nov-
ember, 1987.

Article 356(5) of the
was amendeq by the Constitution
(Fifty-Ninth Amendment) Act, 1988,
so ag to make clause (5) of that article
inapplicable to the Proclamation isstied
cir Tith May 1987, with respect to
the State of Punjab, With this amend-
ment President’s rule can be extended,
if necessary tor a total period of three
years in Punjab without fulfilment of
the conditions mentioned in  clause
(i) of article 356 subject to the ap-
proval of both Houses of Parliament

Constitution

i for continuance of Proclamation for a

perioq of six months on each occasion,





